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Action Taken Report on behalf of Uttarakhand Pollution Control Board

In the matter of
Original Application no. 353 of 2022

Kartik Sharma
Vv

State of Uttarakhand & Ors.

1. That the above-mentioned matter was listed for hearing on 25.08.2025,

wherein the Hon’ble Tribunal was pleased to pass the following directions:

1. Tribunal by order dated 12.02.2025 had required Dr Chaturvedi to
appear and produce the entire record disclosing action for
enhancement of EC after compliance with the Principle of Natural

Justice by observing as under:

2. In the report dated 10.02.2025, it is also mentioned that the
EC was imposed against 49 hotels, against which Appeal No.
5/25, 53/24, 54/24 and 55/2024 have been filed before NGT.
The list of these 49 hotels is on page 526. The above appeals
have been preferred against the enhancement of the EC on the
ground that no show-cause notice and opportunity of hearing
was given before enhancing the EC. Learned Counsel for the
UKPCB, on instructions from Dr. Chaturvedi one of the
Officer of the UK PCB has submitted that due opportunity of
hearing was given and show cause notices were issued before
the passing the order of enhancement of EC against these 49
hotels. We find that such a submission is contrary to the plea

that has been taken in the pending Appeals. Hence. We require
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Dr. Chaturvedi to appear and produce the entire record
disclosing action for enhancement of EC after compliance with

the Principle of Natural Justice.

2. Subsequent order dated 17.04.2025 does not reflect that Dr Chaturvedi
had appeared before the Tribunal on 17.04.2025 in compliance with
the order dated 12.02.2025. Hence, we give one more opportunity to Dr
Chaturvedi to comply with the order of the Tribunal dated 12.02.2025

and appear before the Tribunal on the next date of hearing”

. It is most respectfully submitted that Dr Chaturvedi had, as he is duty-
bound to, appeared physically before this Hon’ble Tribunal on 17.04.2025.
Unfortunately, his presence could not be recorded in the order sheet, which
resulted in this Hon’ble Tribunal's observation on the last date of hearing.
The detail of the taxi hired by UKPCB for Dr Chaturvedi's travel from
Dehradun to Delhi and back to Dehradun on 17.04.2025 (date of the

hearing) is annexed herein and is marked as Document-1

. It is submitted that, as substantial progress has been made in the
proceedings before the UKPCB, the same is brought to the notice of this
Hon’ble Tribunal through the present report.

. It is humbly submitted that the Uttarakhand Pollution Control Board
(UKPCB), vide its Response Affidavit dated 16.04.2025, had submitted
that the Board has complied with the directions of the Hon’ble Tribunal
dated 29.07.2024 and reassessed the Environmental Compensation (EC).
The EC was then imposed on the hotels from the date of actual violation,

vide Show Cause Notices dated 08.11.2024 for the period during which
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such hotels were found to be operating without valid consent and in non-
compliance with the prescribed environmental norms. In this regard, the

relevant portion of the order dated 29.07.2024 is as follows:

5. The Member Secretary, UKPCB present in person has submitted
that the hotels which were violating the norms have been imposed
the EC from the date of issuance of show cause notice. These
violations also cover the non-existing dual piping system and
operation without CTO. Hence, action of imposition of EC was
required to be taken with effect from the date of violation. Member
Secretary, UKPCB has assured that in respect of each violator,

now, the date of violation will be ascertained and the action will
be taken.

6. Hence, we are of the view that a further report is required to be

filed by the UKPCB giving full particulars, keeping in view the
observations which have been made above.

--------

6. That Appeal No. 4/25, 5/25, 8/25, 9/25, 12/25, 53/24, 54/24 and 55/2024
were filed by the hotels against the reassessed EC. The Hon’ble Tribunal
vide common order dated 17.04.2025 in Appeal No. 4/25; Appeal No. 5/25,
Appeal No. 8/25, Appeal No. 9/25, Appeal No. 12/25, Appeal No. 53/24,

Appeal No. 54/24 and Appeal No. 55/2024 was pleased to pass the
following directions:

13

13. We expect the Member Secretary, UKPCB, to follow the basic
principles of natural justice while passing any order imposing the
environmental compensation or reassessing the environmental
compensation. While undertaking such an exercise, the Member
Secretary, UKPCB is required to issue a clear show cause notice and

give a reasonable opportunity theaf?"d take into account the
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explanation furnished in the reply, if filed and deal with it in the
order and pass reasoned speaking order. We expect that the Member
Secretary, UKPCB, will follow the above principles in future while
imposing the environmental compensation.

14. Since the impugned orders have been passed without
complying with the principles of natural justice, therefore,
keeping in view the observations made above, the impugned
orders dated 08.11.2024 are hereby set aside. The Member
Secretary, UKPCB, will be at liberty to pass a fresh order by
duly following the principles of natural justice and keeping in
view the observations made above.”

Copy of the Order of this Hon’ble Tribunal is annexed herein and is
marked as Document-2.

7. The second Show Cause Notices, pursuaht to the order dated 17.04.25,
incorporating the directions issued by this Hon’ble Tribunal, were issued.
On 27 May 2025, 19 hotels were served, and on 27 September 2025, 30
hotels were served with the SCN, as they were not complying with
environmental norms. Copies of the Show Cause notices dated 27.05.2025

are annexed herein and are marked as Document-3.

8. That out of the 19 SCN issued by UKPCB to hotels on 27.05.2025, 11
hotels had submitted their replies to the said notices. Based on their
representations, UKPCB issued directions and imposed a final EC on 11
hotels. Regarding two other hotels, these establishments have failed to
submit their replies in a timely manner. Therefore, EC has also been
imposed on these two hotels. A copy of the order dated 16.10.2025

imposing Environmental compensation on the hotels is annexed herein and

is marked as Document-4.

9. The remaining six hotels have not submitted their replies, and the decision

regarding the imposition of the final EC on these hotels is currently under

Aok —
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consideration before the UKPCB in compliance with the principles of
Natural Justice. A copy of the table of final EC imposed on the hotels is
being marked and filed as Document-5 to this Action Taken Report.

That the Member Secretary, UKPCB, issued second Show Cause Notices
dated 27.09.2025 to the remaining 30 hotels. As of now, the hotels have not
submitted their replies to the notices, and the process for imposing a final
EC on the hotels is currently under consideration before the UKPCB in
compliance with the principles of Natural Justice. In this connection, a copy
of the second Show Cause Notice, dated 27.09.2025, is being marked and
filed as Document-6 to this Action Taken Report.

That the Uttarakhand Pollution Control Board is committed to ensuring

compliance with the directions given by this Hon’ble Tribunal.

The above report is being submitted for the kind consideration of the

Hon’ble tribunal.
/?’2”‘9—@/&"

(Dr. Parag Madhukar Dhakate)
Member Secretary
Uttarakhand Pollution Control Board
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Document-2

Item No. 14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Appeal No. 4/2025
(IA Nos. 16/2025 & 15/2025)
M/s Hotel Vikas Appellant
Versus

Uttarakhand Pollution Control Board Respondent

Date of hearing: 17.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Appellant: Mr. Som Raj Choudhury, Ms. Shrutee Aradhana & Mr. Siddhant Goel,
Advs. for Appellant

Respondents: Mr. Kaushal Gautam & Mr. Mrinal Sharma, Advs. for UKPCB

ORDER

1. There is a delay of 10 days in filing the appeal. Hence, IA No.
15/2025 has been filed by the Appellant seeking condonation of delay.
For the reasons assigned in the IA, we find that the Appellant was
prevented from filing the appeal within time on account of bonafide
reason and sufficient explanation for the delay has been furnished,
hence, IA No. 15/2025 is allowed and delay in filing the appeal is

condoned.

2. By this appeal filed under Section 16(C) read with Section 18 of the
National Green Tribunal Act, 2010 and Section 33 of the Water
(Prevention and Control of Pollution) Act, 1974, the Appellant has

challenged the demand notice dated 08.11.2024.
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3. In the OA No. 353/2022 pending before the NGT, the issues of
violation of environmental norms by the hotels at Mussoorie, especially
about unregulated withdrawal of water from Lake Mussoorie and
discharge of sewage, etc. were involved. In that OA a joint Committee was

appointed which submitted the report alongwith a list of hotels.

4. Initially the show cause notice dated 09.05.2023 was issued to the
Appellant alongwith all other violating hotels located at Mussoorie for the

alleged violation.

5. In pursuance of the said show cause notice, the order dated
13.02.2024 was passed by the UKPCB imposing the environmental

compensation of Rs. 38,250/- upon the appellant.

0. On 29.07.2024 when the OA 353/2022 was taken up by the

Tribunal, the Member Secretary, UKPCB had made following statement:

4. The Member Secretary, UKPCB present in person has
submitted that the hotels which were violating the norms have been
imposed the EC from the date of issuance of show cause notice.
These violations also cover the non-existing dual piping system and
operation without CTO. Hence, action of imposition of EC was
required to be taken with effect from the date of violation. Member
Secretary, UKPCB has assured that in respect of each violator, now,
the date of violation will be ascertained and the action will be
taken.”

7. Considering the said statement, the Tribunal had called for a

further report from the UKPCB by observing as under:

6. Hence, we are of the view that a further report is required to
be filed by the UKPCB giving full particulars keeping in view the
observations which have been made above. Let the same be filed
within six weeks by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.
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8. Thereafter, the Member Secretary, UKPCB, has straightway issued
the impugned demand notice dated 08.11.2024 stating that the
environmental compensation of Rs. 38,250/- imposed earlier was
reassessed and, thereafter, the environmental compensation of Rs.
17,68,500/- was imposed. The earlier environmental compensation of Rs.
38,250/- was deposited by the Appellant, therefore, adjusting the said

amount, a demand of Rs. 17,30,250/- was issued to the Appellant.

9. It is not in dispute that before issuing the demand notice dated
08.11.2024 and before re-assessing the environmental compensation, no
show cause notice was given to the Appellant and no opportunity of
hearing was given. The impugned order also does not disclose any reason
and does not contain any details as to how the fresh environmental
compensation of Rs. 17,68,500/- was reassessed and what were the
parameters taken into account while reassessing the environmental

compensation.

10. Learned Counsel appearing for the UKPCB submits that since on
the same facts the reassessment has been done, therefore, no

opportunity of hearing was required to be given.

11. We are unable to accept such a submission made by the Counsel
for the UKPCB. When the environmental compensation was enhanced by
the impugned demand notice which has the civil consequences, it was
necessary for the UKPCB to give an opportunity of hearing to the
Appellant. Without giving any opportunity of hearing, without issuing the
show cause notice, without assigning any reason for enhancement of
environmental compensation and without disclosing the particulars
based on which the environmental compensation was reassessed, the

impugned demand notice could not have been issued.
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12. The Tribunal in Appeal No. 37/2024 in the matter of M/s. Sumit
Knit Fab vs. Punjab Pollution Control Board by the order dated 01.04.2025
considering the issue of compliance of the principles of nature justice has

observed as under:
XK e D P UUPPPPPPN XXX
19. For demanding environmental compensation by applying
principle of ‘Polluter Pays’, the principle of natural justice must be
followed. The polluter should be given opportunity.

20. Power to demand environmental compensation by issuing
directions is quasi-judicial power. Explaining the meaning of the
term ‘quasijudicial’, Supreme Court in Namit Sharma vs. Union of
India, (2013) 1 SCC 745 has observed that it involves deciding a
dispute and ascertaining the facts and any relevant law, but differs
in that it depends ultimately on the exercise of an executive
discretion rather than the application of law. When law commits to
an officer, the duty of looking into certain facts not in a way which it
specially directs, but after a discretion in its nature judicial, the
function is quasi-judicial.

21. Supreme Court in Namit Sharma vs. Union of India (supra)
refers to the meaning of quasi-judicial in ‘Advanced Law Lexicon’
(3rd Edn., 2005) by P. Ramanathan Aiyar, wherein it explains the
expression ‘quasijudicial’ stating that ‘of, relating to, or involving an
executive or administrative official’s adjudicative acts’. Considering
the provisions of Right to Information Act, 2005 and the power
exercised by Information Commissioner etc., Supreme Court held
that Information Commissioner performs adjudicatory functions and
a hierarchy of Appeal is also provided. The orders of Information
Commission may have the effect of affecting rights of a person and,
therefore, it decides a lis also. It thus, can be said that Information
Commission is essentially quasi-judicial in nature.

22. In State of Himachal Pradesh & Ors. vs. Mahendra Pal,
1995 Supp (2) SCC 731, Supreme Court said that expression
‘quasi-judicial’ is a term which stands midway a judicial and an
administrative function. If an authority has any express statutory
duty to act judicially in arriving at the decision in question, it would
be deemed to be quasi-judicial. Where the function to determine a
dispute is exercised by virtue of an executive discretion rather than
the application of law, it is a quasijudicial function. A quasi-judicial
act requires that a decision is to be given not arbitrarily or in mere
discretion of the authority but according to the facts and
circumstances of the case as determined upon an enquiry held by
the authority after giving an opportunity to the affected parties of
being heard or wherever necessary of leading evidence in support
of their contention.

23. In Anjum vs. Uttar Pradesh Pollution Control Board,
Appeal No.28/2023, decided vide judgment dated 21.02.2024,
while considering the power of the authority to issue directions
affecting adversely a person, must comply with the principle of

10
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natural justice, has been recognized and in para 39 and 42,
Tribunal has said as under:

“39. The directions issued by Competent Authority under
Sections 3 and 5 may be of different nature and
characteristics. Some may be for execution of functioning of the
concerned proponent and some may have adverse effect upon
his right to carry on process/operation including fastening
liability, financial or otherwise. The directions which would
have adverse effect upon proponent in the matter of running of
its process or project or industry or operation or otherwise
confer any liability upon it, such directions, in our view, cannot
be issued without complying with the principle of natural
justice.

42. In our view, such directions when are adverse to any
person who is to comply the same, such directions are quasi-
judicial in nature for the reason that the authority which
exercise such power not only is supposed to follow the
principle of natural justice but the exercise of function is
analogous to judicial authorities but exercised by nonjudicial
authorities.”

24. In Anjum vs. UPPCB (supra), Tribunal in para 47 and 49 has
further held as under:

“47. Under EP Act 1986, Water Act 1974 and Air Act 1981,
while exercising power of issuing directions, Competent
Authority may issue such directions which may affect the
proponent’s right of carrying on business i.e., industry etc. and
such directions, therefore, must precede with application of
principle of natural justice and whenever such power is
exercised, it can be said to be an exercise of quasijudicial power
and to that extent, the authority exercising such power would
act as a quasi-judicial authority.

49. Therefore, we have no manner of doubt that an order
passed by respondent imposing environmental compensation
and requiring the person to pay the same by applying principle
of ‘Polluter Pays’ is a quasi-judicial order as it imposes financial
liability upon it and without giving an opportunity of hearing
and complying with the principle of natural justice, such liability
cannot be fastened upon it.”

25. It cannot be doubted that whenever a pecuniary liability is
thrown on a person, it results in evil consequences and such person
cannot be saddled with such monetary liability, without giving any
opportunity of hearing and complying with the principle of natural
justice.

26. In A. K. Kraipak vs. Union of India, (1970) 1 SCR 457, it
was held that rules of natural justice operate in areas not covered

11
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by any law. They do not supplant the law of the land but
supplement it. They are not embodied rules and their aim is to
secure justice or to prevent miscarriage of justice. If that is the
purpose, there is no reason why the principles of natural justice be
not made applicable to administrative proceedings especially when
it is not easy to draw the line that demarcates administrative
enquiries from quasi-judicial ones. An unjust decision in an
administrative inquiry may have a more far reaching effect than
decision in a quasi-judicial inquiry.

27. In Institute of Chartered Accountants of India vs. L. K.
Ratna & Ors., AIR 1987 SC 71; Charan Lal Sahu vs. Union of
India, (1990) 1 SCC 613; and, C. B. Gautam vs. Union of India,
(1993) 1 SCC 78, it was held that the principles of natural justice
must be applied in the unoccupied interstices of the Statute unless
there is a clear mandate to the contrary.

28. Applying the above principles, we are clearly of the view that
whenever any direction is issued by Statutory Regulator for
imposition of environmental compensation, it must observe, comply
and follow strictly the principles of natural justice. Due opportunity
of hearing must be accorded to the affected party. The disclosure of
adverse material on which Statutory Regulator intends to form
opinion of violation of environmental laws on the part of the
defaulter or violator and the manner in which it proposes to impose
environmental compensation, all the relevant material in this regard
must be disclosed to the person concerned so as to give him
adequate opportunity to submit its defence. If any material is relied
to form an opinion against the person concerned without disclosing
it but will vitiate the principle of natural justice.”
13. We expect the Member Secretary, UKPCB, to follow the basic
principles of natural justice while passing any order imposing the
environmental compensation or reassessing the environmental
compensation. While undertaking such an exercise, the Member
Secretary, UKPCB is required to issue a clear show cause notice and give
a reasonable opportunity of hearing and take into account the
explanation furnished in the reply, if filed and deal with it in the order
and pass a reasoned speaking order. We expect that the Member

Secretary, UKPCB, will follow the above principles in future while

imposing the environmental compensation.

14. Since the impugned orders have been passed without complying

with the principles of natural justice, therefore, keeping in view the

12



685

observations made above, the impugned order dated 08.11.2024 is
hereby set aside. The Member Secretary, UKPCB, will be at liberty to pass
a fresh order by duly following the principles of natural justice and

keeping in view the observations made above.

15. The Appeal is accordingly disposed of.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
April 17, 2025
Appeal No. 4/2025
(IA Nos. 16/2025 & 15/2025)
dv

13
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Document-3

Uttarakhand Pollution Control Board E‘;ﬁ“;:mf’“m

_ 46-B, SIDCUL IT Park, s 458y, Toream, aRpE D,
Sahastradhara Road, Dehradun(Uttarakhand) TEERI VI, SR (SRETe)
UKPCB/HO/Gen-183-847/2025- 315 Dated 24 (512025
To. ° , - : -
M/s Hotel Dream Palace

Silverton Estate, Kurii
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Centrol of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and " .

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matier which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Enviroument (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction lo show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 20250/ on dated
13.02.2024 vide letter number UKPCR/AEO/Sahmati-183-568/2024/ 1533, which was
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subsequently the revised environment compensation of Rs 1748250/- was assessed and
imposed amount of Rs 1728000/~ deducting the previously deposited amount against
the upit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
11e)/2024/1220; and :

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has dispesed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Centrol of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Dream palace, Silverton Estate, Kurli Road, Mussoorie, District
Dehradun is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 1728000/- shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, farther these directions shall be confirmed.

/

_ MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for mformation.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4.  Respective C&M file ’
3 Guard file.

Pl

MEMBER SECRETARY

15



Uttarakhand Poliution Control Board Y YENETE HGHY FEm a‘fé

46-B, SIDCUL IT Park, Wy 45.«@[' ! g{ﬁmﬁg q@‘
Sahastradhara Road, Dehradun{Uttarakhand) HEGER U, m@a@)
UKPCB/HO/Gen-183-847/2025 -3%6 - Dated 24|5l2025.

To,
M/s Sky Touch
The Mall Road
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
. Pollution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Control of Pollution) Aet, 1974 (Hercinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollutien), Act, 1981 (Hereinafter referred as Air Act) and section 25/26 ’
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and 8

WHERKEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 195750/ on dated
13.02.2024 vide letter number UKPCR/HO/Sahmati-183-568/2024/1562, which was
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subsequently the revised environment compensation of Rs 1102500/ was assessed and
imposed amount of Rs 906750/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1245;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal

on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air {(Prevention& Control
of Pollution), Act, 1981 as amendcd, with approval of Competent Authority of Board,
M/s Hotel Sky Touch, Mall Road, Mussoorie, District Dehradun is directed to
show cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 906750/~ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Gffice, Dehradun with a direction to
arrange to for strict compliance of above direction.
4.  Respective C&M file
S Guard file.

MEMBER SECRETARY

17
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Uttarakhand Pollution Control Board e BIGRALELS] Wﬁf (BT Gi

46-B, SIDCUL IT Park ()
1 5, e 468, Rregel, e W,
Sahastradhara Road, Dehradun(Uttarakhand) HEEHRI q‘}g}w (T
UKPCB/HO/Gen-183-847/2025 - 311 Dated 24[5/2025 -
To, R
M/s 3.S. Inn
Baroda Estate

Musscorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent 1o Bstablish and Consent to Operate from the State Pollution
Control Board; and "B )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shali
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream ox well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the guality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 252000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1561, which was
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subsequently the revised environment compensation of Rs 3030750/~ was assessed and
imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C_&M—IQI
(Temp file)/2024/1244; and '

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly iollowing the principals of natural Justice and keeping in view
the above observations.”: - "

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {Prevention and Control of
Poltution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Poilution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s J.S. Inn, Baroda Estate, Mussoorie, District Debradun, is directed to show
cause within 30 days from the issue of this direction as te why the environment
compensation of Rs 3030750/- shall not be imposed against the unit. In case of
default and nat submitting reply in stipulated time period, further these directions
shall be confirmed.

!

MEMBER SECRETARY
Copy to: :
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4. Respective C&M file
Q- Guard file.

//NK"MBER SECRETARY
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46-B, SIDCUL IT Park, W s6-9), Rreal, ariodho 0,
Sahastradhara Road, Dehradun(Uttarakhand) YECHRT q‘gg"%gqg,{ femraava)
UKPCB/HO/Gen-183-847/2025 348 Dated 24[5 L? 625"
To, - " -‘
M/s Hotel Piknik
Picture Palce

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781,-and the Air (Prevention& -

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consentto Operate from the State Pollution
Control Board; and ) ) '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a |

steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHERFEAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 4500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1566, which was
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subsequently the revised environment compensation of Rs 1734750/~ was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1249; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the mmpugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and-keepin gin view
the above observations.”; '

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air {(Prevention& Contrel
of Pollutien), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Piknik, Picture Palace, Mussoorie, District Dehradun is directed to show
cause within 30 days frem the issue of this direction as to why the additional
environment com pensation of Rs 1730250/~ shall not be inlposed"against the unit,
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCR, Dehradun for kind information please.
2. District Magistrate, Dehradun for information,

3. Regional Officer, UEPPCB, Regional Cffice, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

é./. Guard file,
MEMBER SECRETARY

21
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46-B, SIDCUL IT Park, RN
Sahastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-847/2025- 3744, Dated 2% ! B I-? 225
To, : S :
M/s Hotel Tourist Home

Mount View Estate, Kurli

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollﬁtion),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (EHereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtan Consent to Fstablish and Consent to Operate from the State Pollution
Control Board; and = '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
konowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preveating and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and '

WHEREAS, the environment compensation of amount Rs 101250/~ on dated
13.02.2024 vide letter number UKPCR/HO/Sahmati-183-568/2024/1552, which was

22



695

subsequently the revised environment compensation of Rs 1831500/~ was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
111e)/2024/121236; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the pringiples of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside, The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {(Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A'of the Air (Prevention& Control
of Poliution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Tourist Hom e, Mount View Estate, Kurli, Mussoorie, District Dehradun
is directed to show cause within 30 days from the issue of this direction as to why
the additional environment compensation of Rs 1730250/~ shall not be imposed
against the unit. In case of defauit and not submitting reply in stipulated time
period, further these directions shall be confirmed.

/

: MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.
4. Respective C&M file

3. fGuard file.
/Eqiggém SECRETARY



Uitarakhand Pollution Control Board

458, Rrege, adodn U@,

46-B, SIDCUL IT Park, 7, A
Sahastradhara Road, Debradun(Uttarakhand) TEEEN q\g}%g@ {gm@vg)
UKPCB/HO/Gen-183-847/2025 —3%0 Dated z#—!ﬁlﬁaﬁﬁ -

To, . s d
M/s Hotel Ramanand Regency
Charlivilie Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Centrol of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

{

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Contrel of Poliution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and 8

WHERFEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly info any stream Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations Ot processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 18000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1550, which was
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subsequently the revised environment compensation of Rs 1746000/~ was assessed and
imposed amount of Rs 1728000/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
1ile)/2024/1235; and

- WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
‘therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural Justice and kéeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Ramanand Regency, Charliville Road, , Mzissoarie, District Dehradun ,
is directed to show cause within 30 days from the issue of this direction as to why
the additional environment compensation of Rs 1728000/- shall not be imposed
against the nnit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

y

W - MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
- arrange to for strict compliance of above direction.

4. Respective C&M file '

’j./Gua-rd file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board
arakhan ution Control Boar @%%f% WWWH\K&
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UKPCB/HO/Gen-183-847/2025 - 381 Dated ..91-!5! 2025
6, - " . : :
M/s Hotel Welcome
Radha Bhawan Estate

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(?revehtion and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ‘ )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations ot processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 29250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1556, which was
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subsequently the revised environment compensation of Rs 1759500/-was assessed and
imposed amount of Rs 1730250 deducting the previously deposited amount against the

unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1240:
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”: '

AND NOW ITHEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water- {(Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Welcome, Radha Bhawan Estate Mussoorie, Mussoorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the additional environment cumpénsatiﬁn of Rs 1730259/- shall not be
imposed against the unit. In case of defaulf and not submitting reply in stipulated
time period, further these directions shall be confirmed.

0 ek

) MEMBER SECRETARY

Copy to:

I. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file
EMBER SECRETARY

3. _Guard file.
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Uttarakhand Pollution Control Board = Gy YGuuf fgmm ir)
46-B, SIDCUL IT Park, < 46-8), e, aodn T
Sahastradhara Road, Dehradun{Uttarakhand) TEOHT 6, (T
UKPCB/HO/Gen-183-860/2025-3 %0 Dated 29052025
To,
M/s Hotel Vikas
The Mall Road

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Conirol of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hercinafter referved as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Contrel of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matier which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of prc;tecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHERFEAS, the environment compensation of amount Rs 38250/ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1537, which was

28



subsequently the revised environment con]Qn ation of Rs 1768250/- was assessed and
imposed amount of Rs 1730250/~ deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
111e)/2024/1222; and

WHEREAS, Hon’ble NGT in the Appeal no. 04/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,

therefore keeping in view the observations made above, the impugned order dated

08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollation), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Vikas, The Mall Road, Mussorie, District Dehradun » is directed to show
cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 1730250/~ shall not be impesed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

J

MEMBER SECRETARY
Copy to:
i.  The Chairman, UEPPCB, Dehradun for kind information please,
2.  District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCR, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4" Respective C&M file
5. Guard file.

MEMBER SECRETARY



Uttarakhand Pollution Control Board =S5
46-B} SIDCUL IT Park, o
Sabastradhara Road, Dehradun{Uttarakhand)

UKPCB/HO/Gen-183-872/2025 - 341, Dated  24|5]2025.
Ie,
' M/s Hotel Akansha Anand Plaza
MNear Radha Krishna Mandir
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFAS, the Central Government has made the Water (Prevention and
Centrol of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Contrel of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act thete is prohibition on use of &
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious ot polluling matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any siream or well or sewer or on land; and

WHEREAS, for the putposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations ot processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHERFEAS, the enviromment compensation of amount Rs 184500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sakmati-183-568/2024/1569, which was



703

which was subsequenily the revised environment compensation of Rs 69750/~ was
assessed and imposed amount of Rs 425250/- deducting the previously deposited

amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1252; and

WHEREAS, Hon’ble NGT in the Appeal no. 12/2025 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
‘therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollutiony Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
MJ/s Hotel Akansha Anand Plaza, Near Radha Krishna Mandir, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
-as to why the additional environment compensation of Rs 425250/- shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, farther these directions shall be confirmed.

/

MEMBER SECRETARY
Copy te: B
1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4 Respective C&M file
MEMBER SECRETARY

5.  Guard file.
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46-B, SIDCUL IT Park, i’:«%@ﬁ 4&-«7@{, fremd, adodh U,
Sahastradhara Road, Dehradun{Uttarakhand) WETHERT ’\?gg %ﬂ@ m
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To, i _ : ;
~ M/s Hotel Spring
Library Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
{Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to ebtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and .

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 101250/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1557, which was
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su%a-scquem}y the revised environment compensation of Rs 1210500/~ was assessed and
imposed amount of Rs 1109250/~ deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1241; and

"WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,

therefore keeping in view the observations made above, the impugned order dated -

08.11.2024 is hereby set aside. The Member Secretary, UKPCR, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pellution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Heotel Spring, Library Road, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 1109250/- shall not be imposed agaiust the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehiradun for kind information please.
2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above dlrectzon

4" Respective C&M file

3.  Guard file.
MEMBER SECRETARY

33



Uttarakhand Poilution Contrel Board

46-B, SIDCUL IT Park,
Sahastradhara Road, Dehradun{Uttarakband)

UKPCB/HO/Gen-183-847/2025 -314, Dated 2+[5]2095
To, : 2 :

M/s Hotel Castle View

Landour Bazar

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (l’revention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the, Air (Prevention&
Control of Pollution), Act, 1981 (Hereiﬁafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to'Establish and Consent to Operate from the State Pollution
Control Board; and ’

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause ot permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream Of well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations Ot Processes, have
been specified under the Lnvironment (Protection) Rules, 1986, and it is mandatory
to every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHERFEAS, the environment compensation of amount Rs 13500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-l83-568/2024/ 1536, which was
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subsequently the revised environment csmpensétion Of Rs 1743750/~ was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Termp
1ile)/2024/1221; and '

_ WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal

on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly followin g the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Castle View, landour Bazar, , Mussoorie, District Dehradun is directed
to show cause within 30 days from the issue of this direction as to why the
additional environment compensation of Rs 1730250/- shali not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

o/

MEMBER SECRETARY

Copy to:

I. The Chairman, UEPFCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.

7 Respective C&M file '

5. Guard file.

B -~

MEMBER SECRETARY
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Uttarakhand Pollution Control Board g‘% FarS weEv faegor 1)

46-B, SIDCUL 1T Park, L 169, Roregm, s TR
Sahastradhara Road, Dehradun(Uttarakhand) R U, wa (SRRTEve)
UKPCB/HO/Gen-183-847/2025 35 Dated 2% [5[2025-
i S : ;
M/s Hotel Dream Palace

Silverton Estate, Kurli
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter veferred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution

Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matier which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any siream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
io every industry, operations or processes of keep their effluent/emission quality within

the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent

to operate from the Board on dated 09.05.2023; and-

WHEREAS, the environment compensation of amount Rs 20250/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1535, which was

36
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subsequently the revised environment compensation of Rs 1748250/- was assessed and
imposed amount of Rs 1728000/- deducting the previously deposited amount against
the upit on dated 08.11.2024 vide letier no. UKPCB/HO/C&M-191 (Temp
file)/2024/1220; and '

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been vassed without_ complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated’
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Dream palace, Silverton Estate, Kurli Road, Mussoorie, District
Dehradun is dirvected to show cause within 30 days from the issue of this direction
as to why the additional enviromment compensation of Rs 1728000/~ shall not be"
imposed against the unit. In case of default and not submitting reply in stipulated
time period, further these directions shall be confirmed.

/

MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

-arrange to for strict compliance of above direction.

i Respective C&M file :

5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board =550

46-B, SIDCUL IT Park, ﬂé%%;
Sahastradhara Road, Dehradun{Uttarakhand)
UKPCB/HO/Gen-183-847/2025 -3%6 Dated 2%|5)2025.
Ta, : :
M/s Sky Touch
The Mall Road

Musseorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
. Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution} Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention_and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent (0 Establish and Consent to Operate from the State Pollution
Control Board; and '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any siream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Roard on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 195750/~ on dated
13.02.2024 vide letter pumber UKPCBXHO/Sahmaﬁ—l83—568/2024/ 1562, which was
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subsequently the revised environment compensation of Rs 1102500/- was assessed and
imposed amount of Rs 906750/- deducting the previously deposited amount against the

unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1245;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal _

- on dated 17.04.2025 with the folldwing observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly foltowing the principals of natural justice and keeping in view
the above observations,”

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Contrel
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Sky Touch, Mall Road, Mussoorie, District Dehradun is directed to
show cause within 30 days from the issue of this direction as to why the additional
envirenment compensation of Rs 906750/ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shalil be confirmed.

/

MEMEBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
A4 Respective C&M file
5. Guard file.
et

MEMBER SECRETARY
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Uttarakhand Pollution Control Board == ’
raknan ion Control boar Zers WWWN

46-B, SIDCUL IT Park, S 46~ Trem, apc U,
Sahastradhara Road, Dehradun(Uttaralkhand) WESHENT -ﬁg}g@ mt@)
UKPCB/HO/Gen-183-847/2025 - 314 Dated  2%[5[2025 -
TO’ ; : : :
M/s LS. Inn
Baroda Estate

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actland the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinalter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution

Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or poliuting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any strean Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poilutants from the industries, operations o1 processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within

the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent

to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 252000/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024! 1561, which was
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subsequently the revised environment compensation of Rs 3030750/~ was assessed and

imposed against the unit on dated 08.11.2024 vide letter no, {H{PCBKHO/C_&M—IQI
(Temp file)/2024/1 244; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly foll owing the principals of natural justice and keeping in view
the above observations.”; - :

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Ajr (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s J.S. Inn, Baroda Estate, Mussoorie, District Behradun, is directed to show
cause within 30 days from the issue of this direction as to why the environment
compensation of Rs 3030750/- shali not be imposed against the anit. In case of
default and not submitting reply in stipulated time period, further these directions
shall be confirmed.

I

MEMBER SECRETARY
Copy to: : _
1. The Chairman, UEPPCB, Dehradun for kind information please,
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
_arrange to for strict compliance of above direction.
4" Respective C&M file
5. Guard file. '

//Nﬁ:’MBER SECRETARY



Uttarakhand Pollution Control Board =N ey
= e g R A

46-B, SIDCUL IT Park, S 164, Rrea, iodo i,
Sahastradhara Road, Dehradun(Uttarakhand) TECHRT US, —Q@ (gmm
UKPCB/HO/Gen-183-847/2025 -348 Dated  2#[5l2025°
TO: 5 ' : :
M/s Hotel Piknik

Picture Palece
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Poliution), Act, 1981 as amended:

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& -

Control of Pollution), Act, 1981 (Hereinafter referred as Air Acf) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ‘ s

WHERFEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream oOr well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent

to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 4500/- on dated
13.02.2024 vide letter number UK_PCB/HO/SahmaIi»l83—568,’2024/ 1566, which was
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subsequently the revised environment compensation of Rs 1734750/~ ;was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
fiie)/2024/1249; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the Impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impﬁgned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCR, will be at liberty to

pass a fresh order by duly following the principals of natural Jjustice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Contrel of
Pollution) Act, 1974 as amended and section 31-A of the Air {Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Piknik, Picture Palace, Mussoorie, District Dehradun is directed to show
cause within 36 days from the issue of this direction as to why the additional
environment c‘oﬁxpen'sation of Rs 1736250/~ shall not be impase’dﬁagainst the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Delradun for mformation.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction. ;

A" Respective C&M file

5. Guard file.

g
MEMBER SECRETARY



Uttarakhand Pollution Control Board

46-B, SIDCUL IT Park, %ﬁ}@’
Sahastradbara Road, Debradun(Uttarakhand)

UKPCB/HO/Gen-183-847/2025- 2744, Dated 27 IB I.?D 25
TO, : s 2 5 : :
M/s Hotel Tourist Home

Mount View Estate, Kurli

Mussoorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollﬁtion),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Polution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Control of Poliution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ’ )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, cperations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 101250/~ on dated
13.02.2024 vide letter number UK PCB/HO/Sahmati-183-568/2024/1552, which was
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subsequently the revised environment compensation of Rs 1831500/~ was assessed and
itmposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/121236; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observati oS

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {(Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Tonrist Hom e, Mount View Estate, Kurli, Mussoorie, District Dehradun
is directed to show cause within 30 days from the issue of this direetion as to why
the additional environment compensation of Rs 1730250/~ shall not be imposed
against the unit. In case of default and not submittiﬁg reply in stipulated time
period, further these directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
rrange to for strict compliance of above direction.
_ﬁ-/%es'pective C&M file
5.  Guard file.

/I\I/IL;;I\//I;ER SECRETARY
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Uttarakhand Pollution Control Board s JRINETE WGy iz 4%

46-B, SIDCUL IT Park, S 468, Rroe, S W,
Sahastradhara Road, Dehradun{Uttarakhand) TECRINT ‘ﬁg{ w W@ﬁg}
UKPCB/HO/Gen-183-847/2025 - 382, Dated 94|5/2025"
To, :
Wi/s Hotel Prestige
Gandhi Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
' Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& .

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ' '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a '

steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any siream Of well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations o processes, have
been specified nader the Enviremment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 362250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1563, which was
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subsequently the revised environment compensation of Rs 1840560/~ [~was assessed
and imposed amount of Rs 1478250/- was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letier no. UKPCB/HO/C&M-191
(Temp file)/2024/1246; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeai
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keepmg in view the observations made above, thé impﬁgned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural Justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Prestige, Gandhi Chownk Mussoorie, Mussoorie, District Dehradun , is
directed to show cause within 30 days from the issue of this direction as fo why the
environment compensation of additional Rs 1478250/ shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,

- further these directions shall be confirmed.

/

_ MEMBER SECRETARY
Copy to:

l. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Deliradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file

Q. — Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board

s T P

46-B, SIDCUL IT Park, CF s fegs, a0 v,
Sahastradhara Road, Dehradun{Uttarakhand) TEEEN TS, aw fgmavs)
UKPCB/EHO/Gen-183-847/2025-383, Dated 24|5]2025"
To, :
M/s Hotel Green View

Mall Road, Gandhi Chownk
Musscorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter veferrved as Water Act)and the Air
(Prevention and Control ‘of Pollation) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or poiluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any strear or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 409500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1573, which was
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subsequently the revised environment compensafion of Rs 3186000/~ /-was assessed
and imposed amount of Rs 2776500/~ was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1256: and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natyral Justice,
therefore’ keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Green View, Mall Road, Gandhi Chownk Maussoorie, Mussoorie,
Distriet Dehradun , is directed to show cause within 30 days frem the issue of this
direction-as to why the additional environment compensation of Rs 2776500/- shall
not be imposed against the unit. In case of default and not submitting reply in
stipulated time period, further these directions shall be confirmed,

f
_ MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.

o}

District Magistrate, Dehradun for information.

Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

3. Guard file.

L2

MEMBER SECRETARY
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Uttarakhand Pollution Control Board

5 WEe FRiE e

46-B, SIDCUL IT Park, S 4&«,@[ Riea, amiodo T,
Sahastradhara Road, Dehradun(Uttarakhand) T UE, W{Wm
UKPCB/HO/Gen-183-847/2025 - 384, Dated  p4[5[2025:
To, _
M/s Hotel Charlene
Near Hotel Brentwood

Mall Road, Kurli, Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Preventxon&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pellution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of

. environment and preventing and abating environmental pollution, the standards for

discharge of environmental pollutants from the industries, operations or processes, have

been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause {or not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 2250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1565, which was
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subsequently the revised environment compensation of Rs 666000/~/-was assessed and
imposed amount of Rs 63750/- deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1248;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of

Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control _

of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Charlene, Near Hotel Brentwood, Mall Road, Kurli, Mussoorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the additional enviromment compensation of Rs 663750/~ shall not be
imposed against the unit. In case of defanlt and not submitting reply in stipulated
time period, further these directions shall be confirmed.

/

MEMBER SECRETARY
Co py to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file
MEMBER SECRETARY

5. QGuard file.
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Uttarakhand Pollutior Coentrol Board w%

P URERE I

46-B, SIDCUL IT Park, N 1531, e, oo T,
Sahastradhara Road, Dehradun(Uttarakhand) TR R, ()
UKPCB/HO/Gen-183-866/2025- 384, Dated 24052025

To, .
" i/s Hotel Heavens View Resort
Kurli Chownk, Mussorie
District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Polintion) Act, 1974 (Hereinafter veferred as Water Actland the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
stearn or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 409500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1578, which was
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which was subsequently the revised envl%éem compensation of Rs 1125000/- was
assessed and imposed amount of Rs 715500/- deducting the previously deposited

amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1261: and

WHERFEAS, Hon’ble NGT in the Appeal no. 09/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice ,
therefore keeping in view the observations mace above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”; and |

AND NOW THEREFORE, in view of above observations; and in exercise of the
power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Poliutien), Act, 1981 as amended, with zipprovai of Competent Authority of Board,
M/s WHEREAS, M/s Hotel Heavens View Resort, situated at Kurli Chownk,
Mussoorie District Dehradun is dirvected to show canse within 30 days from the issue
of this direction as to why the additional environment compensation of Rs
715500/ shall not be impesed against the unit. In case of default and not

submitting reply in stipulated time period, further these directions shall be
confirmed.

/
MEMBER SECRETARY
Copy to:
L. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Debradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file
MEMBER SECRETARY

Q- Guard file.
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Uttarakhand Pollution Control Board @mwgw
46-B, SIDCUL IT Park, ﬁ%gﬁ
Sahastradhara Road, Dehradun{Uttarakihiand)

UKPCB/HO/Gen-183-846/2025 - 385, . Dated 274052025
To,

M/s Hotel Rock Stone

The Mall Road, Near Post Office

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pellution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Controf Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specitfied norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 31500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1538, which was
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subsequently the revised environment comthsZtion of Rs 2810250/- was assessed and
imposed amount of Rs 2778750/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
£11e)/2024/1223; and

subsequently revised and the revised environment compensation of Rs
2778750/~ was imposed against the unit on dated 08.11.2024 vide letter no.
UKPCB/HO/CE&M-191 (Temp file)/2024/1223; and

WHEREAS, Hon’ble NGT in the Appeal no. 55/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders: - “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Rock Stome The Mall Road, Near Post Office Mussorie, District
Dehradun , is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 2810250/~ shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, further these directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. Distriet Magistrate, Dehradun for information.
3. Regicnal Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

5~ Guard file.
MEMBER SECRETARY
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Uttarakhand Pollution Control Board

v WY A A%

46-B, SIDCUL IT Park, @ 1 45,..33 ﬁ;;gq;a T T
Sahastradhara Road, Debradun(Uttarakhand) FEEHRT VT, W (e
UKPCB/HO/Gen-183-850/2625 - 286 Dated ;‘L’f.’E ‘2025-

To, ,
M/s Hotel Landour Residency
Clock Tower
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poliution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Centrol of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pellution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that 1o person shall
knowingly cause or permit any poisonous, noxious or potluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986 and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 15750/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1553, which was
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subsequently the revised environment compensation of Rs 470250/-was assessed and
imposed amount of Rs 454500/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1238;
and

WHEREAS, Hon’ble NGT in the Appeal no. 53/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution} Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Landour Residency, Clock Tower, Mussorie, District Dehradun , is
directed to show cause within 3¢ days from the issue of this direction as to why the
additional environment compensation of Rs 454500/~ shall not be imposed against

the unit. In case of defaulf and not submitting reply in stipulated time period,
further these directions shall be confirmed.

/

‘ MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2.  District Magistrate, Dehradun for information.

3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board aﬁ%ﬁ
46-B, SIDCUL IT Park, L
Sahastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-859/2025-365. Dated 24 l ] ! 2025
To, : ; :

M/s Hotel Valley Vista

Landau Bazar _

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution}), Act, 1981 as amended.

WHERKEAS, the Ceniral Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Herecinafter referred as Water Act)and the Air
(Prevention and Centrel of Pollution) Act, 19781, and the Air {(Prevention&-
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of'the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent io Establish and Consent to Operate from the State Poiiutmn
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
enviromment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission guality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 225000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1570, which was
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subsequently the revised environment compensation of Rs 113 1450/-was assessed and
imposed amount of Rs 906750/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1253;
and

subsequently revised and the revised environment compensation of Rs 906750/~
was imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-
191 (Temp file)/2024/1253; and

WHEREAS, Hon’ble NGT in the Appeal no. 05/2025has dis_posed'“the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Centrol of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valley Vista, Landour Bazar, Mussorie, District Dehradun , is directed
to show cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 906750/~ shall not be imposed agamst the unit. In
case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
. The Chairman, UEPPCB, Dehradun for kind information please.
2.  District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
a.rrange to for strict comp]iance of above direction.

47%,_/

é_/ Guard file.
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mﬂﬁ"ﬁrﬁﬁm‘a@

= TEATEVE
46-B, SIDCUL IT Park, e foege, wdodh ww,
Sahastradhara Road, Dehradun(Uttarakhand) TECRI q}g_}w (SmaTs)
UKPCB/HO/Gen-183-876/2025-364. Dated - 24[ 25 L?MB :

To, _ _
M/s Hotel Valentine
Baroda Estate, Library Chownk
Mussorie, District Dehradan ‘

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matfer determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every indusiry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 297000/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1567, which was
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subsequently revised and the revised environment compensation of Rs 2025000/~ was
imposed against the unit on dated 08.11.2024 vide letter no. UKPCBXHO/C&M&S‘I
(Temp file)/2024/1250: and

WHEREAS, Hon’ble NGT in the Appeal no. 08/2025has disposed the appeal on
dated 17.04.2025 with the following observation/orders:- “The Respondent, UKPCB
will be at liberty to serve a fresh show cause notice upon the appellant and after give an
opportunity of hearing, pass a fresh order in accordance with law”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A. of the Ajr (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valentine, Baroda Estate, Library Chownk, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the environment compensation of Rs 20,25,000/- shall not be imposed
against the unit. In case of default and not submitting reply in stxpu}ated time
period, further these directions shall be confirmed.

: _ Ko 1

MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

2 Regional Officer , UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file

5.~ Guard file.
MEMBER SECRETARY
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Uttarakhand Pollution Control Board
46-B, SIDCUL I Park, |
Szhastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-860/2025 -3 70 Dated 97.05-2025
To,

/s Hotel Vikas

The Mall Road

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poliution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution}, Act, 1981 as amended.

| WHEREAS, the Central Government has made the Water (Preventibn and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actiand the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonocus, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirecily into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of prdtecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 38250/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1537, which was
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subsequently the revised environment co%&éatian of Rs 1768250/- was assessed and
imposed amount of Rs 1730250/~ deducting the previously deposited amount against
the unit on dated 08.11.2024 wvide letter no. UKPCB/HO/C&M-191 (Temp
£i1€)/2024/1222; and

WHEREAS, Hon'ble NGT in the Appeal no. 04/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keepmg in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Vikas, The Mali Road, Mussorie, District Dehradun , is directed to show
cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 1730250/- shall not be imposed against the unit.
in case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. Buistrict Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4.  Respective C&M file
_5.—Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board sz

46-B, SIDCUL 1T Park, &*;\%g;?’
Sahastradhara Road, Debradun(Ultaralhand)

UKPCB/HO/Gen-183-872/2025 - 341, Dated 975|025
T ,
‘ /s Potel Akansha Anand Plaza
Near Radha Krishua Mandir
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Ceontrel Board; and

WHERFEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter Getermined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 184500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1569, which was
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which was subsequently the revised énvironment compensation of Rs 69750/~ was
assessed and imposed amount of Rs 425250/- deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-19]
(Temp file)/2024/1252; and

WHEREAS, Hon’ble NGT in the Appeal no. 12/2025 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principies of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural Justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Centrol of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Roard,
M/s Hotel Akansha Anand Plaza, Near Radha Krishna Mandir, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 425250/~ shail not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, further these directions shall be confirmed.

i

MEMBER SECRETARY
Copy to: :
1. The Chairman, UEPPCRB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file
MEMBER SECRETARY

3. —Guard file.
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. : 738 _ HEAD OFFICE
L I F E Uttarakhand Pollution Control Board

Lifestyle For “Gaura Devi Paryavaran Bhawan”

Environment 46B, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UKPCB/HO/Con/Gen-183-590/2025/ 242, Date: 94 05.2025

Speed Post
To,
M/s Shiv Shakti Traders,
Prop- Mr Tarun Pant S/O Mr Dinesh Chandra Pant,
R/O-Tanakpur, Distt- Champawat.

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 and
Section 33(A) of Water (Prevention and Control of Pollution) Act-1974

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of this Act every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-25 of the Water (Prevention and
Control of Pollution) Act, 1974; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-21 of the Air (Prevention and
Control of Pollution) Act, 1981; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the Environment
(Protection) Rules, 1986; and it is mandatory to every industries, operations or processes to keep
their effluent/emission quality within the specified norms; and

WHEREAS, Hon’ble NGT was registered Suo moto original application no. 429/2022 Ridhima
Pandey Vs State of Uttarakhand & Ors regarding mining activities carried out in Nandhaur
Wildlife Sanctuary at Nainital, Uttarakhand which has been notified ‘Eco Sensitive Zone’; and

WHEREAS, in compliance of the direction issued by Hon’ble NGT on dated 28.03.2025 in OA
no. 429/2022 Ridhima Pandey Vs State of Uttarakhand & Ors — “In the present case also, it is not

= indispute that respondent 6 has carried out mining activities, removed 60000m3 of the mineral
Jor its commercial gains and therefore, in our view, environmental compensation for remediation
of the environment and for sustainable development and precautionary principle should be
collected at the rate of 10% of the sale price of the mineral”; and

AS SUCH, from the above observations, Environment Compensation of ¥37,80,000/- has been
calculated as per directed by Hon’ble NGT; and

NOW THEREFORE, in exercise of the power conferred under Section 31(A) of the Air
(Prevention and Control of Pollution) Act-1981 and Section 33(A) of the Water (Prevention and
Control of Pollution) Act-1974 as amended with approval of the competent authority of the Board,
you are directed :- :

1. To Show Cause within 30 days of time from issue of this notice to the undersigned,
why the unit not be closed down under the provisions of above Act and concerned

authorities be directed to discontinue your power and water supply. .
.CONi..page-2..
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2. To dep"‘t‘)‘s'it' ?37,80,000/— (Rupees Thirty Seven Lakh Eighty Thousand 'only) as

Environment tompensation (as per calculated by UKPCB in compliance of Hon’ble

within one mon th of receipt of this order, o 4ne g / |

(Dr. Parag Madhukar Dhakate)

Member Secretary

Ref: UKPCB;‘HO/Gén—I83~590/2025/ : ' : Dehradun, 05.2025
Copy to :-

l Distfict Magistrate, ChampaWat for kind information please,

2 Regional Officer, Uttarakhand Pollution Control Board, Haldwani for information

and necessary compliance. . : ' :
4. Group Incharge (Kumaon region), UKPCB, Head office for information and
‘necessary action please. : :
4 . Legal Cell, UKPCB, Head office for information please.
e

Account Section, UKPCB, Head office for information and necessary action please,

J:T./Guard File.

_—" /\_7@ %

= ember Secretary



Uttarakhand Pollution Control Board I RanE
468, Rreeal, A U,

46-B, SIDCUL IT Park, : 5, ,
Sahastradhars Road, Dehradun(Uttarakhand) WETHR VS, ﬂg:ﬂ@ m@:@)
UKPCB/HO/Gen-183-847/2025 -3%7, Dated 24052025
To, _ ; :
M/s Hotel Spring
Library Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/ air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ’ :

WHEREAS, vide section 24 of the Water Act there is prohibitioh on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on Jand; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental poliution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission guality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and '

WHEREAS, the environment compensation of amount Rs 101250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1557, which was
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subsequently the revised environment compensation of Rs 1210500/~ was assessed and
imposed amount of Rs 1109250/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1241; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Justice,
therefore i«:eeéing in view the observations made above, the imi}ugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Contrel
of Poliution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Spring, Library Road, Mussoorie, District Dehradun is directed to show
cause within 38 days from the issue of this direction as to why the additional
environment compensation of Rs 1109250/ shall not he imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed,

/

s MEMBER SECRETARY

Copy te:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
- atrange to for strict compliance of above direction.

4. Respective C&M file '

2. . Guard file.

T

MEMBER SECRETARY



Uttarakhand Pollution Control Board
46-B, SIDCUL IT Park,

Sahastradhara Road, Dehradun(U ttarakhand)

UKPCB/HO/Gen-183-847/2025 - 34, Dated  9%[5]202%
To, - - :

M/s Hotel Castle View

Landour Bazar

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Contrel of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the. Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to'Establish and Consent to Operate from the State Pollution
Control Beard; and '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of 2
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noXious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations ot Processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effiuent/ emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Roard on dated 09.05.2023; and

WHERFAS, the enviromment compensation of amount Rs 13500/~ on dated
13.02.2024 vide letter number UKPCB:’HO!S&hmaﬁ»I83»«568/2024/ 1536, which was
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subsequently the revised environment compensation of Rg 1743750/- was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1221; and '

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal

“on dated 17.04.2025 with the following observation/orders:- “Since the impugned

orders have been passed without complying with the principles of natural justice,

therefore keeping in view the observations made above, the impugned order dated

08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural Justice and keeping in view
the above observations.”;

AND NOW THEREF ORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollutien) Act, 1974 as amended and section 31-A of the Air (Prevention® Control
of Pellution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Castle View, landour Bazar, , Mussoorie, District Dehradun is directed
to show cause within 30 days from the issue of this direction as to why the
additional environment compensation of Rs 1730250/- shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be coniirmed,

’

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dekradun with a direction to

arrange to for strict compliance of above direction.
4. Respective C&M file :

3.~ Guard file.

b

MEMBER SECRETARY
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Uttarakhand Pollution Control Board

u@wﬁﬁma‘r\é

%%f;% : U
46-B, SIDCUL IT Park, Wy foeam, arledh v,
Sahastradhara Road, Dehradun(Uttarakhand) Wﬂ'ﬁ s, ‘%g—{@ (SaTas)
UKPCB/HO/Gen-183-847/2025 - 381 Dated -?7{‘{51’2925'
0, - " ;
M/s Hotel Welcome
Radha Bhawan Estate

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (IHereinafter referved as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and )

- WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 29250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1556, which was
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subsequently the revised environment compensation of Rs 1759500/-was assessed and
imposed amount of Rs 1730250 deducting the previously deposited amount against the

unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp i11e)/2024/1240;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW 'THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and seetion 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Welcome, Radha Bhawan Estate Musseorie, Mussoorie, District
Dehradun,, is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compénsation of Rs 1730250/ shall not be
imposed against the unit. In case of defanlt and not submitting reply in stipulated
time period, further these directions shall be confirmed.

ks

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2.  District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. ~Respective C&M file
MEMBER SECRETARY

5. Guard file.
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Uttarakhand Pollution Control Board ,;% TGS Y g 9
46-B, SIDCUL IT Park, o7 163, Rrege, ST U,
Sahastradhara Road, Debradun(Uttarakh and) TR WS, w W@)
UKPCB/HO/Gen-183-847/2025 —32° Dated 24 5 120»95 -
To, ; '

M/s Hotel Ramanand Regency
Charliville Road
Mussoorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter veferred as Water Act)and the Air
{(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Contrel of Pollution), Act, 1981 (Hereinalter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consentto Establish and Consent to Operate from the State Pollution
Control Beard; and : ‘

WHEREAS, vide section 24 of the Water Act there is prohibitién on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirecily into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
+o every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 18000/- on dated
13.02.2024 vide letter number UKPCBIHO/Sahmati-l83-568/2024/ 1550, which was
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subsequently the revised environment compensation of Rs 1746000/ was assessed and
imposed amount of Rs 1728000/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1235; and

. WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air {Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Ramanand Regency, Charliville Read,, Mlissonrie, District Dehradun ;
is directed to show cause within 30 days from the issue of this direction as to why
the additional environment compensation of Rs 1728000/ shall not be imposed
against the unit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

/s
MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

- atmange to for strict compliance of above direction.
_}%:?cgcﬁve C&M file '
5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board F":,_ﬁ"“m TRV G UE
46-B, SIDCUL IT Park, RN ;mgg'é‘m Tﬂ’$

Sahastradhara Road, Dehradun(Uttarakhand) ok W’(’l s, %N{ﬂ (EarEve)
UKPCB/HO/Gen-183-847/2025 - 382, Dated 94|51202%°
To, 3
M/s Hotel Prestige
Gandhi Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Poliutmn) Act, 1974 (Hereinafter referred as Water Actland the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& .

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Poliution
Contro! Board; and ‘ C

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a '

steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment {Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 362250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1563, which was
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subsequently the revised environment compensation of Rs 1840500/- /-was assessed
and imposed amount of Rs 1478250/- was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1246; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
Vi/s Hotel Prestige, Gandhi Chownk Mussoorie, Mussoorie, District Dehradun ,is
directed to show cause within 30 days from the issue of this direction as to why the
environment compensation of additional Rs 1478250/~ shall not be impeosed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

!

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4. Respective C&M file
5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board w«’i“t%
46-B, SIDCUL, 1T Park, o7
Sahastradhara Road, Dehradun{Uttarakhand)

UKPCB/HO/Gen-183-847/2025- 383, " Dated 24|5[2025
To,

M/s Hotel Green View

Mali Road, Gandhi Chownk

Mussgoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Centrol of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Poliution) Ast, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinaflter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operaie from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisoncus, noxious or poliuting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 409560/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1573, which was
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subsequently the revised environment compensation of Rs 3186000/~ /-was assessed
and imposed amount of Rs 2776500/~ was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/BO/C&M-191
(Temp file)/2024/1256; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore’ keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCRB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations,”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pellution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Green View, Mall Road, Gandhi Chownlk Musseorie, Mussoorie,
District Dehradun , is directed to show cause within 30 days from the issue of this
directionras to why the additional environment compensation of Rs 2776500/- shall
not be imposed against the unit. In case of default and not submitting reply in
stipulated time period, further these directions shall be confirmed.

£ e
‘ MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.~ Respective C&M file
5. QGuard file.

MEMBER SECRETARY



Uttarakhand Pollution Control Board ==

46-B, SIDCUL IT Park, s 4&.@; f%;gﬁa Frodh g,
Sahastradhara Read, Debradun{Uttarakband) TESIRT ﬁa‘éﬁ@ (SrraTe)
UKPCB/HO/Gen-183-847/2025 - 384, Dated  g4( 51.202-5-
To, .
" M/s Hotel Chariene

Near Hotel Brentwood
Mall Road, Kurli, Musseorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Poliution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Alr (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or pofluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of

_ environment and preventing and abating environmental pollution, the standards for

discharge of environmental pollutants from the industries, operations or processes, have

been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 2250/~ on dated
13.02.2024 vide ietter number UKPCB/HO/Sahmati-183-568/2024/1565, which was
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- which was subsequently the revised envitronnient compensation of Rs 1125000/~ was
assessed and imposed amount of Rs 715500/- deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp £ile)/2024/1261; and )

WHEREAS, Hon’ble NGT in the Appeal no. 09/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice ,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”; and

AND NOW THEREFORE, in view of above observations; and in exercise of the
power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s WHEREAS, M/s Hotel Heavens View Resort, situated at Kurli Chownk,
Mussoorie District Dehradun is directed ta show cause within 30 days from the issne
of this direction as to why the additienal enviromment compensation of Rs
715560/~ shall not be imposed against the unit. In case of default and not

submitting reply in stipulated time peried, further these directions shall be
confirmed,.

i

MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCRB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4~ Respective C&M file
MEMBER SECRETARY

5.  Guard file.
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Uttarakhand Poliution Control Board »ﬂ%@
46-B, SIDCUL IT Park, L
Sahastradhara Road, Dehradun{Uttarakhand)

UKPCB/HO/Gen-183-846/2025 - 225, Dated 27 052025°
To,

M/s Hotel Rock Stone

The Mall Road, Near Post Gifice

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERKAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no persen shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated (9.05.2023; and

WHERFEAS, the environment compensation of amount Rs 31500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1538, which was
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subsequently the revised environment comZeéaéion of Rs 2810250/~ was assessed and
imposed‘amount of Rs 2778750/ deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1223; and

subsequently revised and the revised environment compensation of Rs
2778750/- was imposed against the unit on dated 08.11.2024 vide letter no.
UKPCB/HO/C&M-191 (Temp file)/2024/1223; and

WHEREAS, Hon’ble NGT in the Appeal no. 55/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders: - “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Rock Stone The Mall Road, Near Post Office Mussorie, District
Dehradun , is directed to show canse within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 2810250/ shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
tinie period, further these directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2.  District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.~ Respective C&M file

5.  Guard file,

MEMBEIR SECRETARY
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Uttarakhand Pollution Cﬁ-l‘l‘i’l“()l Board ==

gy
46-B, SIDCUL IT Park, oD
Sahastradhara Read, Dehrad un{Uttarakhand)
UKPCB/HO/Gen-183-850/2025 "336- Dated 27 ,5 f.? 025-

To, . _
M/s Hotel Landour Residency
Clock Tower
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poilution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Centrol of Pollution) Aet, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board: and ‘

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023: and

WHERKEAS, the environment compensation of amount Rs 15750/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/ 1553, which was
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subsequently the revised environment compensation of Rs 470250/-was assessed and
imposed amount of Rs 454500/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1238;
and

WHERIAS, Hon’ble NGT in the Appeal no. 53/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
thereforé keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Poliution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Landour Residency, Clock Tower, Mussorie, District Dehradun , is
directed to show cause within 30 days from the issue of this direction as to why the
additional environment compensation of Rs 454500/~ shall not be imposed against

the unit. In case of default and not submitting reply in stipulated time period,
further these directions shali be confirmed.

j

) MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. Distriet Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

A~ Réspective C&M file
MEMBER SECRETARY

5. QGuard file.
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Uttarakhand Pollution Control Board ;«% TV TE o
46-B, SIDCUL IT Park, oF 45..@ mﬁ aiodh O
Sahastradhara Road, Debradun{Uttarakhand) R TS, ﬁg{@ (e
UKPCB/HO/Gen-183-859/2025-362. Dated 24 job’ [ 2035
To, : . J
Vi/s Hotel Valley Vista

Landau Bazar .
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution), Act, 1981 as amended.

WHERFAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actland the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&-

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and . : )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a

steam or well for disposal of polluting matter which elaborates that no person shail
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 225000/~ on dated
13.02.2024 vide letter number UKPCR/HO/8ahmati-183-568/2024/13570, which was
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subsequently the revised environment compensation of Rs 1131450/-was assessed and
imposed amount of Rs 906750/ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp £le)/2024/1253;
and

subsequently revised and the revised environment compensation of Rs 906750/-

was imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-
191 (Temp file)/2024/1253; and -

WHEREAS, Hon’ble NGT in the Appeal rio. 05/2025has cﬁsposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Centrol
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valley Vista, Landour Bazar, Mussorie, District Dehraduxn , is directed
to show cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 906750/ shall not be imposed against the unit. In

case of default and not submitting reply in stipulated time period, further these
directions shali be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCRB, Dehradun for kind information please,
2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCR, Regienal Office, Dehradun with a dizection to
arrange to for strict compliance of above direction.

4" Respective C&M file
e
MEMBER SECRETARY

5.  Guard file.
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Uttarakhand Pollution Control Board gz§§ Faeave W ﬁW aﬁé

46-B, SIDCUL IT Park, ‘ﬁ‘%%i; 45_:&[ ﬁgﬁ’ m q]'%’
Sahastradhara Road, Debradun(Uttarakhand} USRI i’ﬁs‘.%@ (Smas)
UKPCB/HO/Gen-183-876/2025- 364 Dated - 2% [ 05 fﬁa% :
To, :
WVi/s Hotel Valentine

Baroda Estate, Library Chownk
Musserie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Ajr (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Contro} of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
{(Prevention and Centrol of Pollution) Act, 19781, and the Air (Prevention&
‘Control of Poliution), Act, 1981 (EHereinalter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent{o Establish and Consent to Operate from the State Pollution
Control Board; and 5

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly to any stream or w'eli or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHERFEAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 297000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1567, which was

.88



761

subsequently revised and the revised environment compensation of Rs 2025000/~ was
imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1250: and “

WHEREAS, Hon’ble NGT in the Appeal no. 08/2025has disposed the appeal on
dated 17.04.2025 with the following observation/orders:- “The Respondent, UKPCB
will be at liberty to serve a fresh show cause notice upon the appellant and after give an
opportunity of hearing, pass a fresh order in accordance with law”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valentine, Baroda Estate, Library Chownk, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as fo'why the environment compensation of Rs 20,25,0006/- shall not be imposed
against the unit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

oy I

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Deliradun for information,
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction. i

4—"Respective C&M file

5. Guard file.
MEMBER SECRETARY
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E-mail : msukpeb@yahoo.com,

wEH- g /e, () e - \82 ~€Y 7 |2} fewid ). 10.2025
Har ¥,

M/s Hotel Welcame,
Radha Bhawan Estate,
Mussoorie, Pist, Dehradun.

ﬁw— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Ajr (Prevention & Control of Pollution) Act, 1981 as amended.

wEIey,

HHR H A0 IS 2R sl § e sl wo 54 /2024 ¥ uiRq fofy 7 qepy o
HEeT Heley B Wﬂﬁ & IUWIT Bled M/s Hotel Welcome, Mussoorie &7 E[Cf H [T Tarfavofg
ARt & s a7 g o g S gty aRigRt g SRer g e Reria 27.05.2005
BT W o | S B B N o g UG Gemed i 26.06.2025 7 3ue ERT v faeg
T WY ¥ SO’ T g
¢ Hotel was having Consent to Operate upto 31.03.2021.
° Hotel has applied for subsequent consent on 22.05.2023.
° Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 17,59,500/- (Total amount payable Rs
17,30.250/- after deducting previously deposited amount Rs. 29,250/-).

Bleel §RT BIe~19 3l (Reid 15032020 § 28.02.2022 a®) & wieha Al @
el oY o & 91E% xeR B Pide fwr mar 2

Wwﬁ$%ma@wﬁwmm%mwﬁmﬁmmmmﬁaw
& f31% 1001.2022 ¥ TR acer

“L. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under . y general or special laws in respect of all judicial or
quasi-judicial proceedings.

Ii. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” CARSEETS
Gy iy {li%ﬁ e 7 © foie

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01 2022, directed that the peried from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
.in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence

4691, ITEE). T, WEEEN Vs, QBRI

' 0135-2607092
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and the filing of the application does not, by itself, legalize the operations during the pendency of such *
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period Le.,
15.03.2020 to 28.02.2022.7

amﬁuw&ﬁamuwmé@ﬁmﬂmﬁammﬁwﬁwwﬁz—
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e wol aRRl ® @ Sedlod @ faaw 01032022 W 22052023 TP o F
wﬁwﬂﬁﬁ%ﬁaﬁmﬂ%aﬁw&ﬁm@mmo/—qﬁfﬁﬁﬁmﬁﬁo 10,08,000 /
R ST 2 oo ee d Q4 qd # o @l g e %0 29250 /— @] Rl BU ALY
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M/s Tourist Home,
Mount View Estate, Kurli,
Mussoorie, Dist. Dehradun.

f&q‘ﬂ:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Peliution) Act, 1981 as amended.

UHROT H 0 g BRA iR W R onfier w0 54 /2024 H uiRa Fofa g qepw A
e HEl]d D THIG P SURIT E\IC(-‘i M/s Tourist Home, Mussoorie Bl ‘:ﬁ A T qaraReiy
afaufd @ amee &1 vg8 wvd gy 99 waferei afigfd e @ qaeh e Reie 27.05.2025
@] e of | 9 & B9 U e g1 UG ywarss faHie 23.062025 A amue gR1 1 A
T WY ¥ 9o’ T B
Hotel was having Consent to Operate which was valid upto 31.03.2021.
Hotel has applied for subsequent consent on 23.06.2023.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 18,31,000/- (Total amount payable Rs
17,30,250/- after deducting previously deposited amount Rs. 1,01,250/-).

gled BRI Bifde—19 3/l (R 15.03.2020 ¥ 28.02.2022 TF) B GG gyt &
feawi @ oM ¥ 9T’ W @1 Mage T g
I5 W are © fafde arfraee @ wrwr wret ww o R, R See gy Wi Haled ey
% fei® 10.01.2022 ® TR &

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

II. In cases where the limitation would have expired during the period between 15.03.2020 tili
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shail have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” A Graid
R BU qiud o w2 fo

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exciusion period, which amounts to a continuing offence
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and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”

AMYd YIaed d BRITeR] el H Sude YUl @ AR R FFIER 3@ ol -

o ElCd B ererRl FEAf e 31.03.2021 H wHIK g3 o Ol [ @ifde 3@l @ s
TSI 31032021 @ Oer o |
o ETd 8N fHid 23.062023 # WeHld Bq T 3mded e i 2|
e dic o [ YRR gRI YeT Haa & AJUR difde 3 H | 01042021 | 28022022
P fGav—334 T exemptinn%@ AT B |
I iR &iaufd & g Iooied P {9 01.03.2022 | 23062023 TH B HH H
gaiERvitg afayfd @ ey @ Hifta 30 8y w0 2,250 /— R &7 @7 3R W 0 10,80,000 /-~
b ST & | S I A W qd A O @l T gRRIRT W0 1,01,000 /— @ USRI §U @y
EFRITY %0 9,78,750 /— &1 TaTaRviy afoufd @& wu & €1€ 4 s0 feai # o1 g ghfEa &
ECD

l
(810 TRFT HER 1)
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yefaf— frfafea o yarl @ savws sriaE 8 3R
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wE-gBddd /@t / Gen-(8%RYD | Jon femTia)f.10.2025
a1 4,

M/s Hotel Prestige,
Gandhi Chowk,
Maussoorie, Dist. Dehradun.

- Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

EIeY

UHRT H o I sRT e 4 erie e W 54 /2024 § TRA 9T 9 qepy &
e Heley B GHT?)EF[ » SWIT Bed M/s Hotel Prestige, Mussooric @/ %: ¥ e gatavii
S @ ST Pl ¥GE PR g ST WA el 2 RO qaei e e 27.05.2006
T WM o | IH & B A om0 g1 WG Teame Retie 23062025 ¥ TS gRr BE fag
T& w9 9 o T §-
o Hotel is operated since 21.07.2021.

Hotel has applied for Consent to Operate on 17.10.2023.
Hotel has consent upto 30.09.2024.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 18,40,500/- (Total amcunt payable Rs
14,78,250/- after deducting previously deposited amount Rs. 3,62,250/-).

gledl BT Pifdg—19 afy (R 15032020 & 28022022 T) HY wafawly sfgff &
[l @t TR ¥ 9 Y@ @ e T 8
S W 9IS & ol aftrar ¥ ure st v fear man AR 999 R w0 wdtE S
& &1 10012022 & oG aeer

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

[I. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

[I. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” RS
A gy et fomar T @

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be

extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its

@ 2 & 3
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application for consent during the COVID-19 exclusion period, which amounts to a continuing offence
and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period ie.,
15.03.2020 to 28.02.2022.”

SIS YT g BTt Aol § ITee quEl & MR R FETER S oRe &
o T P GG P Al B weg 21072021 W foT T B |
o B TRT i 17.102023 § WeHR B T 9IRS fobar T E |

o o afteE & omER wafaiy aRgff @ eiden e 2107.2001 | 17.10.2023
(wefer ¥ amded 1 fofd) aw fbar T R

3 3 R GeleeR R YET Hae B AR BIS A & exemption clause el el
27| A% g O ARy 21072021 W 17.102028 TF ) RO &gl wo 1840500/
R & RRE W w0 362250 /— T XA T § T Gl B0 1478250 /— B GIRT < ¢
o U] YRAEH BT SeR U gy qd  Frfe waferdia afgfd w0 1840500/ H W o
FRE T TR W0 362250 /— @ HET §Y S9N GRIRT 0 1478250 / — TR ARG
@ Y § JRRIfT 1 ol g

qq41Y
g
(M0 TRIT FEDR D)

wew wRe

yRff- Pl ® el 1 aws srar! o A
1. & R, STRETS Teyv A 91, SERIg |

2, HE HISd |
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By ¥

M/s Hotel Green View,
Mall Road, Gandhi Chowk,
Mussoorie, Dist. Dehradun.,

ot 5 . ﬂ@m

ﬁm— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

YT H "0 I wRa i § e anfer wo 54 /2024 H TIRa Fivfa 7 gopw ¥
L WBIE B RIS & IURIT Bled Ms Hotel Green View, Mussoorie | TIEF 5 ffa qafarofi
&Tf'?‘lq%i%maﬁm?ﬁc‘r@WWW@WW&TWWROSQ%
&1 e o | Wﬁﬂﬁ%@ﬂﬁfﬁﬂﬂéﬂﬂ%g&@&g@ﬁ%ﬁﬁﬁﬁ@
T W9 ¥ 90N T -
° Hotel is operated and Environment Compensation was imposed since 21.12.2019.

Hotel has applied for Consent to Operate on 06.11.2023.
Hotel has consent upto 31.03.2025.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 31,86,000/- (Total amount payable Rs
27,76,500/- after deducting previously deposited amount Rs. 4,09,500/-).

Blce &R Pifds—19 sl (Reidr 15032020 ¥ 28,02 2020 %) B wafavliy afogf @
ol 1 TR & AR v @ P far w2

S W 1S B e sty @ uret wrmet wra R s 57% grr Hio0 Haitea =ymmens
@ e 10.01.2022 % uRe amer

“I. The order dated 23.03.2020 is restored and in continuaticn of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all Jjudicial or
quasi-judicial praceedings.

1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

L In cases where the limitation would have expired during the period between 15.03.2020 til
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the ovent the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” 1 arefifa
R B Ea v @ f

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mazndatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
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application for consent during the COVID-19 exclusion period, which amounts to a continving offence
and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.7

mﬂaﬁﬁamﬂaﬁﬁ@ﬁwmtﬁmﬂ?wﬁwgw ST BIAI B
o e 31 R 31032021 T F B TEAT I el 3| Pred Rrid 21122019 [@% &
qefee et e el ot fo ) & T W e d Bl
o Fod g i 06412023 F WEART B UM N AT femar Tam 2 |
. Waﬁé@?ﬁwmﬁﬂ&ﬁrﬁmmmﬁ$mﬁwﬁﬂaﬁﬁﬂmﬂ
gﬁ?ﬁ 2 foriep 21122019 ¥ R 06.11.2028 (EARY 2 ST Bl fafdy) @ fepam T
I

41 @ R TEeR gRT yed @ FTAR HIfde AR P exemption clause FI'ITLT‘@
SNt A g S STy 21122019 ¥ 06.11.2028 TF B qafqrofg aftigfel ©o 31,86,000/—
SR & R 0 409,500/~ ST FRA T 8 T Gl B0 2776500/ — P ORI T L -
are: ST SeAE B gad R gy g A el sty aftgld wo 31,86,000/— ¥ ¥ G
i T TR 0 4,090,500 /— 1 TET §Y SN eI B0 27.76,500 /— TTaRvi @Rl
& B ¥ RN @ A 2|
G

!
(€10 TRRT FEHR SI0)

Hew Hfed

g Prfie o qER (@ s srRiae! og M|
\ o e, STRETe geul e |, <RI |

2. TS PR |
e
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M/s Hotel Charlene,

Near Hotel Brentwood,

Mall Road, Kurli, Mussoorie,
Dist. Dehradun.

faﬁm*.— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

LI )

TR H A0 S ERA afdiawr ¥ g anfier wo 5472024 § wiRa Fofr 9 qomw A
3] AEIGY B ITAIGT D TURIG BICol Mis Hotel Charlene, Mussoorie @1 T ¥ fefer wafawuly
Al @ SreE P vew Pa gV Saa vatawdlir aftafd 2 @ror qaen A Rwie 27.05.2025
P WSH o | SH B B4 H Sivd g1 UG e At 23062025 § amve g B fawg
& WY W 9o T g
Hotel is operated since 18.07.2022.
Hotel has applied for Consent to Operate on 10.05.2023.
Hotel has consent upto 31.03.2025.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 6,66,000/- (Total amount payable Rs
6.63,750/- after deducting previously deposited amount Rs. 2,250/-).

gloei gRI Hlfde—19 3@l (R7F 15082020 ¥ 28.02.2022 ) B Ffaroly eifeyff
feadi @1 7o 9 aTe” e B e fbar w8

T W g @ ffde srftraear & urer uvEel v fmn o w9d gnn Ho wdiw ey
@ f&1® 10.01.2022 & wiRe s

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings. _

I1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall bave a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” Bl TR

oo €0 N o T & f

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the pericd from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws

4641, ARSI, WEEHERT Vg, TeG
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in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence
and the filing of the application dogs not, by itself, legalize the operations during the pendency of such

application.
For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a

valid consent prior to the Covid period and whose consent exemption, that to only for the period ie.,
15.03.2020 to 28.02.2022.”

D T g drafert aferdl F Suwsr yuEt @ SR W FEIER SO BRAT 8-
o TEd I AT 31032021 o B DI ARy U T B Eled feArp 18.07.2022 ¥
TaTer | ¢ |
o Zed Difde el & @ 0 08022022 & 1T WA ¥ 2|
o BT g fasie 10.05.2023 ¥ WEARY B U IR AL febaT AT B |

o FRIiley wferdl & smur waiawly afgfd @ eidem eled &1 Waer 6 10,07,
2022 T R2I% 10052023 (GEAfd &g amdes @ Ri) a@ fbar w2

Rl Blee FaR ¥ aC WaTer A 37| 3 v Ay @ wafaroig Akl 7 9w
WG T YRATIEH AN W BT | S BT I rafd 18.07.2022 W 10052023 TP Y TR
arfagfc %0 6,66,000/— SR 2, forgH & B0 2250 /— I SR T € T Gl B0 663750 /
%) geifdy 27 2| I SUHT YUTIEA B IR UK g0 @ # il vl afigld wo
666,000/~ # & ST Al A FRRIRT W0 2250 /— B WS §Y HGAY G B0 663750 /
wirdiig aftgfd & wv # sfRRifia @ ol © |
qgdy

/

(ST0 TRIT FEEHN EHT)
e 9|

yifef— FrfaRe o gt @ aews sead &g ifa)
1. 8310 AT, STRIETS Jouyr FRiF0r 918, Tavrg |

2. TS Blsd |
Mm?a%
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M/s Rama Nand Residency,
Charlivilli Road,
Mussoorie, Dist. Dehradun.

ﬁWi— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollutien) Act, 1981 as amended.

WIS,
TR A0 WSy sRa st § <raw ardie 7o 542024 § aiRa Fiofy 7 aeen §
T FEIGd D AT B IURIA BICA MJs Rama Nand Residency, Mussoorie @1 U4 ¥ FRfd

waiavoity eftgfe & Sew a1 %58 FRd §Y o vufwely syl o HReT gl Sfew R
27.05.2025 T HeW of | WeI B % H A0S ERT URT Teardew RA1e 23062025 ¥ D gRT
[ favg e S ¥ SO’ T B

e Hotel was having Consent to Operate upto 31.03.2620 which was extended upto 31.03.2021.

® Hotel has applied for subsequent consent on 17.05.2023.

. Hotel desires exemption for covid period from the calculation of violation days.

L]

Board has imposed environment compensation of Rs 17,46,000/- (Total amount payable Rs
17,28.000/- after deducting previously deposited amount Rs. 18,000/-).

Blcel ERT DIfde—19 3@ (RS 15.032020 ¥ 28.02.2022 ) ! vafawoly afeyfel &
et o ToFT W AR wae & e fhar
I W g o ot siftraaer & wie wwwet wre fam w1, R S99 gR1 w0 wate e
@ fedid 10012022 § yiRE adwr

“I. The order dated 23.03 2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
guasi-judicial proceedings.

II. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
availabie with effect from 01.03.2022.

II. In cases where the limitation would have expired during the period between 15.03.2020 ll
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” CARGEHR|
&Yd §Y gfod far mr & o

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be

extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence

469, AHE. U, TESERT Vg, e
1 : msukpeb@yahoo.com, S 0135-2647092
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and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.” ;

ST YRITE 7 P dfeReT § guerer YUl @ SER 9 FEER ST SR E
o Bd @ ol EERt REE 31032021 § GG 58 off W 5 Pifde sl & s
feeid 31.03.2021 b et ot |

e ETd ERT fAi® 17.05.2023 ¥ WEART B G HAEA fhaT T |

o O & PR WESR ERT Ued A B IIER DTS 7AW 01.04.2021 ¥ 28.02.2022
& feav—334 fiA exemption%@ H B |
o iRy el & aa Sead @ f3aW 01032022 9 17052023 TH B HA A
pfaRofi Efgfd @) eFRife @7 TR $E g W0 2,250 /— Wi T BT R F W0 9,94,500/
forar ST &1 Sa e ¥ ¥ @ A o @ v wefT Wo 18,000/ — F HEW U A
SRITST %0 973500/ — &1 wafawol el & wu # i 7 a0 A S FRE G w |
ECEL)

)
(e I Y EH)

e afug

- FrfiRem & ganf vd aews srRiaR) o M|
1. e After, STRIEve uguer T 918, SEvTg |

2. TS WlEd |

wew 4fug
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Y7/ f‘o“q f&i 14102025

T A/ Tast / ) en-\g2 —
e 4,

M/s Hotel Piknik,
Pictore Palace,
Mussoorie, Dist. Dehradun.

fﬂw— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

eIy,

RO W 0 XS BT sl F SRR amiier wo 54 /2004 F TG BT T ey @
S HEIGT B AT B T B Ms Hotel Piknik, Mussooric 1 yd 4 i wafavely
Qi @ STee B ¥GE B §Y S garaRiy sroRE 3q R0 qae e Retie 27052026
aﬂﬂ'aﬁahm%wﬁmmﬁﬁﬁmﬁmfﬁmmﬂazmﬁmmﬁmﬁﬁ
T WY ¥ SOl T E-

Hotel was having Consent to Operate which was valid upto 31.03.2021.
Hotel has applied for subsequent consent on 11.05.2023.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 17,34,750/- (Total amount payable Rs
17,30,250/- after deducting previously deposited amount Rs. 4,500/-)

Bledt g1 Bifde-19 3 (Reiw 15032020 ¥ 28022022 T) ) vafevoly afayfd &
[l &t o ¥ aTeR @ @7 Pees frar w2
SR W AS & e sitrae @ o Wl o v . Rt oo ST 710 ¥idies <raeld
& fTd 10.01.2022 A RS a9

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08 .03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

I1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

IlL. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that lon ger period shall apply.” T Thid

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exelusion period, which amounts to a continuing offence
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and the filing of the application does nof, by itself, legalize the operations during the pendency of such ~

application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.7

ST YT T Fmior st ¥ SuwE wuE @ AR W FIEER O SR 8-
o B & el GEAR RiE 31032021 § WG g8 o o 5 Fifee sy & errid
fostier 31.03.2021 T & 1|

o Pied g RE 11052023 § wEARY B T aaeH fbar T |

o 9 3 RF TOEPR ERT UST Hae B IR Hifde Aafy 7 I 01042021 | 28022022
& fegu—334 &1 exemption %j HRY B |
e i afigf & @@ Sem @ 30w 01032022 W 11052028 TH P W A
wafaeoliy aftafd o eIy @1 Heied B g7 %0 2,250 /— yftr fes 91 <% ¥ %0 9,83,250 / —
foraT T &) we oI A W qF § o & T oeRIRT W0 4,500/~ B B Y AR
SFRIRT 0 978,750 /— 1 Wit el @ wu # a1 # 30 fomt # S P YRl @l
W

1

(ST I FYA D)

e uie

TR frfiRe @ T T amws e 3 iR
1. o RSN, STRETS yeuvT R 918, SEvig |

2.;@ B |
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AU LiFF TGS FuT Fia O
‘é}?ﬁ ixii{‘fswiﬂ For “TRT ﬁ% W'.

chvironiment

Tl-mail : msukpeb@yahoo.com,

M/s Hotel Dream Palace,
Silverton Estate, Kurli,
Mussoorie, Dist. Dehradun.

ﬁm?ﬁ- Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

TEey

TR H A0 XIS SR siiever 7 arR onfle wo 54 /2024 F TG Brofa @ oy &
HETET BT b Gl'j,"l\ICH & TUNA BIcd M/s Hotel Dream Palace, Mussoorie @] U:Cf LRSI
wafaevita el @ smaw B e R0 gy 9o vty sl o wRer T A Reie
27.05.2025 P WK of | 99 & 9 7 A0S g7 IR Yeaes RS 27.062025 F D FNT
o ﬁiﬁ g Wy ¥ o1 I §-
. Hotel was having Consent to Operate which was valid upto 31.03.2020 and extended upto

31.03.2021.

Hotel has applied for subsequent consent on 18.05.2023.

Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 17,48,250/- (Total amount payable Rs
17,28,000/- after deducting previously deposited amount Rs, 20,250/-).

gleel gRT BIfds—19 rafer (RAMw 15032020 ¥ 28022022 TH) BT Wity syl @
fast ®7 T ¥ AR v @ Mage i Ty 2
S R 41 B (e afdraear @ urer wwef ure fhar wn, RRe w9 Ry | wale AR
& feA® 10012022 & aRa amewr

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

II. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 ftill
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” B el
R gY wfod e mar @ fa:

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its

4641, AL I, TEERINT Vg, WG

s 0135-2607092

TE-gHNdd / wEa / (o 1\ 84/ 10 &1 )6 .10.2025
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application for consent during the COVID-19 exclusion period, which amounts to a continuing offence
and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it"deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022."

AT TeTRES @ e Aol § Suee, T @ TR UX IR S B e
o Poa @ e aEE R 31032021 W T g8 o o s wfes sEf & sl
faTi 31.03.2021 TH T |
o Elee GRI Riw 11052023 § SrEwler 8¢ O: amaa fbar a2
o I P RN UIEHR TRT ST HaH B AR BIdS AR H | 01.04.2021 I 28022022
& feau—334 foa exemption%@ H1g B |
s quiewy afiff @ @ SeeEd @ fATW 01032022 W 11052023 T b HH A
gt eftfl @) eFRIR @l e FR gy W0 2,250 /— WY T P X H %0 9,96.750/
Ry e 2| wad eIl A A @ F o B T RN W0 20500 /— I HET §Y Sy
SRR %0 976,500 /— BT THRUR &R @ g § 91 F 0 AT ¥ o e gRRET B
qad

|
(&0 TRIT TR )

wew gfug

yRiff— Prefof ®) gaarl @ aawe sriaR) o aRd|
1. & aReR), STREvS YgyvT FRIF 418, SV |
2. S Bl |

ity A
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‘%;fﬂ Eﬁ\;ir{fnme;t eﬁr

[e=ries J§.10.2025

war 7,

M/s Hotel Castle View,
Landoure Bazar,
Mussoorie, Dist. Dehradun.

ﬁ'ﬂ:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

eI,

gBRU H A0 IS g ST § erw e <o 54 /2024 % TG iy 9 aopm A
ST EIGT B SFFHIST B TURI E1CT M/s Hotel Castle View, Mussoorie Tl ECRINER R TR
8y e Bl ¥qT B gV I varaRoiRy afigRf 2q R e A R 27,05 2025

Eﬁrﬂ?ﬁﬁlW%Wﬁmﬁmﬁfﬁﬁmmﬁo&m%ﬁaﬂtriﬁmﬁmﬁg
T WY ¥ SO/ ) &

Hotel was having Consent to Operate which was valid upto 31.03.2020 and extended upto

31.03.2021.
. Hotel has applied for subsequent consent on 15.05.2023.
Hotel desires exemption for covid period from the calculation of violation days.
® Board has imposed environment compensation of Rs 17.,43,750/- (Total amount payable Rs

17.30,250/- after deducting previously deposited amount Rs. 13,500/-).

Bled BRT Blfde—19 rafy (Reid 15032020 A 28.022022 a®) @ gafawiy sl @
feadt &1 1o 37 9 <@ B e fear aar 2
ST W A b Al e & urer Wt wre far wan, R w90 g w0 wdE e
@ fodi® 1001.2022 § 9T s

“L. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

L. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.”Eﬁ\T REHET
Y gU fua fsar war & fa

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the pericd from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
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application for consent during the COVID-19 exclusion period, which amounts to a continuing offence
and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period ie.,
15.03.2020 to 28.02.2022.”

TP YR § BT s F Suder yus & SR TR PR S Y -
o Sea @ e wehy R s10s2021 ¥ TG g o o ¥ P & s
feeTier 31032021 TF T ol

o PCd BRI 11052023 § SR R T e b T & |

o S 3 AR TEEPR BN Ve Ao B AR B ol § ¥ 01042021 § 28022022
B foaw-334 R exempticm%@ q B |
o R el @ @a SeoEe B AW 01032022 W 15052028 @ T FH #
wafaxoiiy afvRf @ evRif B ST B ¢ 0 2,250/~ Wi R @ X W 0 9,92.750/ -
Ry o | gad eI 8 @ g F o ) S R W0 13,500/~ 1 HER §Y AN
R B0 978,750 /— 1 vt el & wu 4 S ¥ 0 fA # S e gffed oY
HGE

l
(e weT AR )
e e
- Frfafea o yaerl @ saws FriaR ey WRa|
1. & SRR, STRETS ggNyl R 9, SERIgH |

2. S HIEa |
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ng’* i.jFE IEETE WG A 41
W s e &t e

E-mail : msukpcb@yahoo.com,

[l € 102025
et ¥,

/s LS. Inn,
Baroda Estate,
Mussoorie, Dist, Dehradun.

ﬁql'l:-—- Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

eIy,

et 3 A0 W wRa AR § QR aidld T 542024 W wIRe foid 9 qepd #
ﬂmﬁwfﬁﬁwzgwmM;‘SJ.S.Inn,Mussoorie ﬁqﬁﬁ%mﬁ?ﬁm&ﬁqﬁ
& IRY P GT PR gy v waiaxely afoft ¥ FRO Aqnel Hifew e 27.05.2028 T
Wl of | STT B W H ofuy aiven @Y TS off 30 Wl B ofR BT TaAl A BT A WG
] |

Frfer afiael & oFR @€ § RA1® 10002005 T A STHT FIE A YK el B
3 GEH R B I D ST AUS ged @ [06g gd ¥ R wafevlE sf @
SRR %0 30,30,750 /— @1 seiftr frar s 21 anveet R fmn S @ b um Wi @
30 AT @ ofer wad weRIRT 41 WEa ¥ S SR fed |

LECD)
f
(e Wt IR EwI)
wewy wiug
yRifaf— Pl o e 1 aewe sriTd oy S|
1. o T, STRREUS emvT fAEv 9T, SERIg |
2. TS kel |

A

4681, AL U, TEEEN Y, TENGH

: 0135-2607092
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A1 s - qSe
é‘jﬁ LiIFE SRRIGVS YEHoT oy 41
N e e Al L il
' 468, LS. I, FEEAHW Vs, TEH
E-mail : msukpch@yahoo.com, ORI 0135-2607092
wHie—gHIRIE / wmst. / Gen ) §2-8Y7) M2 fasTi® )4 102025
Har §,
M/s Hotel Spring,
Library Road,

Mussoorie, Dist. Dehradun.

ﬁ“ﬂ:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Centrol of Pollution) Act, 1981 as amended.

HEly,

meBvol H W0 Xsi sRa sifdyeur ¥ araw el Wo 54 /2024 ¥ TRT Biofy T gapm A
ey ALY B 3@33 & TWIT BT M/s Hotel Spring, Mussoorie I qgf ol waferoi
ﬁﬁgﬁf%aﬂéﬂaﬁmmﬁawwhwﬁmﬁrﬁr%gmmﬁ%ﬁw2?.05.2025
aﬂ?faﬂ?%‘iGaazﬁzﬁqﬁarm“é’mﬁﬁﬂmﬁaﬂﬁ;‘rlﬁszz.oazozs)ﬁsnmﬁmﬁmféﬁ
Hote] was purchased on 01.08.2022.

During 01.08.2022 to 08.04.2023 renovation & refurbishment work was carried out.

Hotel was operational since 08.04.2023,

Hotel has submitted proof of sale deed as well as first invoice as a proof of its operationalization.
Hotel has applied for Consent to Operate on 23.06.2023.

Board has imposed environment compensation of Rs 12,10,500/- (Total amount payable Rs
11,09.250/- after deducting previously deposited amount Rs. 1,01,250/-).

# 8 @ = @ @

ST JeUTae W TR B & SR e @R 3 e 9 gafaolig afrgfct & @er Seare
R 08042023 ¥ 23.06.2023 T B fait 3 valferoliy sl o) R 3 WRART e
BU W0 2,250 /— Wi foT @ & @ W0 1,71,000,/— P wwew 21 v ey A @ 7d # o
P T TR O 101250 /— &) G BU 999 SFRIRT B0 69,750 /— @1 qiaReim iyl
& W9 ¥ A # 30 Rt # v e g @)

Lt

!
(80 Tt FgaR )
oW dfig
wfdferld:— FeieRm @ e v e s 3 W)
1. et AR, STRREvE wgy R 4, Y |

Z.Jjﬂé HISe | M

"o wfg
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e
IERTEYS JuvT i 98
"R 3t vfaRor Hee
461, AREL. D, TEERN g, eV

E-mail : msukpcb@yahoo.com, - 0135-2607092
fa=ia 10,2025

v gwhdd/Tas / o K817 ] b
i 4,

M/s Sky Touch,
The Mall Road,
Mussoorie, Dist. Dehradun.

ﬁw— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Poliution) Act, 1981 as amended.

HRIEy,

TRl # |0 s BRT fdrevor § e sl wo 54 /2024 F wRa fofy @ qoE W
3 FEIGT B PG D SWIT Bed Mis Sky Touch, Mussoorie B G4 § i mafaedia
Sy & e $1 ¥qE FRA §¢ o watoxela el 2 s gan ARy Reid 27.05.2008
BT T of | I B HH H IR IR P TS o 30 R B N IR g A @7 o
PRI B |

e ARl & SR 91 § b 10.00.2025 T A Sy B S T T |
G T W P AT B TR A9 ged @ g 91 7 il vafeely gl @
g1 W0 11,02,500 /- H | B w0 9,06,750 / — (7F N AT &I 195750 /— BT TN B
SUvT) B ARG far siar @1 anuey FERw fvar wian @ 5 um wifty @ 30 RET @ ey
ST LRI 1S TS W S GO e Y |

qeag

)

(ST WRIT HYHN EIR)
e uig

wfaferi— fferia ®t waemi vd smavwe SRR &g M
1. & AR, STRREvs ygEer e aiE, SERTe |
2. TS BIE |
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s— AU B | ki
m"‘""«*e j"-“' I_l FE STRIEYS Yg§vT i 918
“!g’ Q?/ Lifestyle For “Rr <& feRy wa”
§ nvHonmen
0o - 469, A, U, TN Ve, EgT
E-mail : msukpcb@yahoo.com, : 0135-2607092
UAG—YbaIel / A3, L2flo- 183-866-2025- 1170 feeie (3.10.2025
ar ¥,
M/s Heavens View Resort,
Kurli Chowk, Mussoorie,
Dehradun.

fd¥%:~ Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

gHR A 70 I gRT e  TrR anfier <o 09 /2025 # wRe vl 7 dee ¥
JEY TRST D 313'113_"{ D UG aﬁ M/s Heavens View Resort, Mussoorie Gl Tf g fofg
TRl Al & Sew B 4T R gy S waaReiy aRh & eRor gansh A Rie
27.05.2025 T WK o | 9F B HW F b g7 WG vearded R 15002025 F AMGH gRT
= fovg 9= %Y @ SoR M &
- Hotel has consent upto 31.03.2021 & subsequently hotel has applied for its renewal on 23.06.2023.
Hotel has obtained Consent to Operate for 30.09.2027.

Hotel desires exemption for covid period from the calculation of violation days.
connected with STP for treatment of the sewage.

Board has imposed environment compensation of Rs 4,09,500/- which was revised and further

compensation was issued @ Rs. 11,25,000/- (Total amount payable Rs 715500/~ after deducting
previously deposited amount Rs. 4,09,500/-).

6. Unit requested for waive off the compensation amount.

Blcel g Piids—19 ol (Refier 15.03.2020 & 28022022 7ieb) @) vafereley &fgfdf & faaw
B AT R R X G e far mar §1 | @ | 12 Seat g oY geardest 8
HeuvT A 9 # WEHIG v STHGT BRY BT Seord fhar T B |

A R 98 $ S Afaw § ww w®Es v A v, R S99 R A0 [aits e
& fawid 1001.2022 & ke aneer

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,

27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

II. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 61.03.2022 is greater than 90 days, that longer period shall apply.” & Faid

W@WWW%%
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In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be

extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 to 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
- 28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws

in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence

and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a

valid consent prior to the Covid period and whose consent exemption, that to only for the period ie.,
15.03.2020 to 28.02.2022.”

0% FANT I Fraierd el § Ul W @ SR W RRIER S R 2

1. Bed B ol 3103201 T B P WeAR T T 3| o 39 g R e @l TR
WHR ¢ A7 78 §)

2. BCd g YRw fbar T @ 5 e 23062028 ¥ weRRY 3 veM IR amee far T
& | Py ferEl & S9ER Se W weRy aied @ R e 06412023 §
Lo

3. Frie afieiel @ sgER waiavdy afiaf @ s See o1 wee D 24.06.2022
@[WOSM.ZDZBWﬁ%@ﬁﬁﬂ%ﬁﬁ)%ﬁﬂmglﬂﬁﬁm@woﬁ?
&g € Wiaxvir eyl o1 arwem R ma |
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409500 /— P TETT §Y 9 SRIAT %0 7,15,500 /— Gafeaxeliy &Rl & ww # afRife &
W B |
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/
(10 WIT AR TBN)
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Document-5

Action Taken details on Hotels of Mussoorie in OA No 353 of 2022

S. Name of the Unit Address CCA No of Date of EC Revised | Revised EC | Date of Show
No. Validity Rooms Show imposed-I EC Demand Cause-II
cause-I Letter
1 | Hotel Minerva, | The mall kulri bazar near | 30.09.2024 17 09.05.2023 105750 2884500 08.11.24 27.09.2025
Mussoorie green vegetarian
Mussoorie
2 | Hotel Rock Stone The mall near post office | 31.03.2024 19 09.05.2023 31500 2810250 08.11.24 27.05.2025
Mussoorie
3 | Hotel Karma Villas Villa estate big bent | 30.09.2024 13 09.05.2023 69750 1876500 08.11.24 27.09.2025
picture  palace  road
Mussoorie
4 | Hotel Hard Rock Dehradun road Mussoorie | 30.09.2024 44 09.05.2023 86250 716250 08.11.24 27.09.2025
5 | Hotel T India (Hotel | Big bend picture palace | 30.09.2024
Hard Rock) road Mussoorie
6 | Hotel Himalayan | Mall road near library | 30.09.2024 10 09.05.2023 76500 281250 08.11.24 27.09.2025
Breeze Mussoorie
7 | Hotel Shingar Mall road Mussoorie 30.09.2024 15 09.05.2023 22500 1694250 08.11.24 27.09.2025
8 | Hotel Sapphire Camel back road | 30.09.2024 10 09.05.2023 96750 108000 08.11.24 27.09.2025
Mussoorie
9 | Yog Holistic Wellness | Kulri chowk Mussoorie 30.09.2024 20 09.05.2023 18000 2047500 08.11.24 27.09.2025
Centre Unit old Aron
Resort
10 | Hotel Carlton | Happy valley road near the | 30.09.2024 11 09.05.2023 22500 1750500 08.11.24 27.09.2025
Plaisance LABSNA academy
Mussoorie
11 | Hotel Landour | Clock tower Mussoorie 30.09.2024 10 09.05.2023 15750 470250 08.11.24 27.05.2025
residency
12 | Hotel Royal Mansion | Near wynberg school, | 30.09.2024 17 09.05.2023 270000 3048750 08.11.24 27.09.2025
mall road Mussoorie
13 | Hotel spring unit of | Library road, Mussoorie 30.09.2024 10 09.05.2023 101250 1210500 08.11.24 27.05.2025
Luxmi Resorts
14 | Hotel Bright Star Kulri bazar Mussoorie 30.09.2024 20 09.05.2023 173250 598500 08.11.24 27.09.2025
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15 | Hotel London House The mall road, survey | 30.09.2024 10 09.05.2023 171000 2949750 08.11.24 27.09.2025
colony, Mussoorie
16 | Hotel Nandan Hotel | Baroda estate library | 30.09.2024 41 09.05.2023 450000 3165000 08.11.24 27.09.2025
(dunsvirk court) chowk Mussoorie
17 | Hotel JS INN Kempty fall road, | 30.09.2024 12 09.05.2023 252000 3030750 08.11.24 27.05.2025
charleville, Mussoorie
18 | Hotel sky touch The mall road Mussoorie | 30.09.2024 11 09.05.2023 195750 1102500 08.11.24 27.05.2025
19 | Hotel Prestige, Gandhi | Gandhi chowk Mussoorie | 30.09.2024 18 09.05.2023 362250 1840500 08.11.24 27.05.2025
Chowk, Mussoorie
20 | Hotel Charlene Near hotel brentwood, the | 31.03.2024 18 09.05.2023 2250 666000 08.11.24 27.05.2025
mall road kulri, brentwood
lane Mussoorie
21 | Hotel Valentine Mall road Mussoorie 30.09.2024 15 09.05.2023 297000 2025000 08.11.24 27.05.2025
22 | Hotel Mussoorie Mid | Mall road Mussoorie 31.03.2024 14 09.05.2023 258750 1874250 08.11.24 27.09.2025
view
23 | Hotel Akanksha anand | Near radha krishna mandir | 31.03.2025 19 09.05.2023 184500 609750 08.11.24 27.05.2025
plaza Mussoorie
24 | Hotel valley vista Landour bazar, Mussoorie | 30.09.2024 16 09.05.2023 225000 1131750 08.11.24 25.05.2025
25 | Hotel Ilbert manor | Gandhi chowk Mussoorie | 30.09.2027 14 09.05.2023 202500 895500 08.11.24 27.09.2025
(Hotel Emal),
Duglavilla
26 | Hotel Notting hill a | Raddison road chowk, the | 31.03.2025 19 09.05.2023 249750 1073250 08.11.24 27.09.2025
unit of Loharu | mall road, Mussoorie
infrastructure pvt Itd
27 | Hotel Green View Mall road, gandhi chowk, | 30.09.2025 10 09.05.2023 409500 3186000 08.11.24 27.05.2025
Mussoorie
28 | Hotel Grand the Mall | Mall road, opposite bata | not applied 14 09.05.2023 409500 3186000 08.11.24 27.09.2025
(Hotel Ashoka Plaza) | showroom Mussoorie
29 | Hotel Urvashi Palace Behind clock tower, oak | 31.03.2025 12 09.05.2023 409500 3186000 08.11.24 27.09.2025
road, Mussoorie
30 | Hotel Palazo Near radha krishna mandir | 31.03.2025 10 09.05.2023 409500 1314000 08.11.24 27.09.2025
Mussoorie
31 | Heavens View Resort | Kulri chowk Mussoorie 31.03.2025 12 09.05.2023 409500 1125000 08.11.24 27.05.2025
32 | Hotel elegant hill Kulri chowk Mussoorie 31.03.2025 8 09.05.2023 409500 1865250 08.11.24 27.09.2025
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33 | Hotel sun and snow | Picture palace Mussoorie | 31.03.2025 30 09.05.2023 409500 5310000 08.11.24 27.09.2025
(kamakshi grand)
34 | Romeo Lane The | The mall road, sylverton | 31.03.2025 23 09.05.2023 409500 787500 08.11.24 27.09.2025
Courtyard House | estate, Mussoorie
(Hotel Radison Tara)
35 | The Claridges Hotel | Barlowganj road | 30.09.2026 22 26250 2906250 08.11.24 27.09.2025
pvt Itd Mussoorie
36 | Ms Hotel Garhwal | 85 mall road dehradun | 31.03.2025 25 0 1950000 08.11.24 27.09.2025
Terreis town, Mussoorie
37 | Hotel dream palace Sylverton estate, kulri, the | 31.03.2027 12 20250 1748250 08.11.24 27.05.2025
mall, Mussoorie
38 | Hotel Castle View Landour bazar, clock | 30.09.2027 10 13500 1743750 08.11.24 27.05.2025
tower Mussoorie
39 | Hotel Vikas The mall Mussoorie 30.09.2026 10 38250 1768500 08.11.24 27.05.2025
40 | Hotel Prakriti Village Tundhar Kyarkuli | 30.09.2027 17 18000 105750 08.11.24 27.09.2025
Mussoorie
41 | Sunset View Resort Village kyarkuli, power | 30.09.2027 14 20250 108000 08.11.24 27.09.2025
house, Mussoorie
42 | Hotel Jass Resorts Cart road, Mussoorie | 30.09.2024 14 103500 1804500 08.11.24 27.09.2025
Lake, Dhobi Ghat,
Mussoorie
43 | Hotel Aashna Glen Ronak, Estate near | 30.09.2025 12 18000 1746000 08.11.24 27.09.2025
Waverly Convent school
Mussoorie
44 | Hotel Ramanand | Charliville road, | 30.09.2024 14 18000 1746000 08.11.24 27.05.2025
Residency Mussoorie
45 | Hotel tourist Home Mount view state, kulri, | 30.09.2027 10 101250 1831500 08.11.24 27.05.2025
Mussoorie
46 | Hotel welcome Radha Bhavan Estate, | 30.09.2024 14 29250 1759500 08.11.24 27.05.2025
Mussoorie
47 | Hotel Natraj Palace | Kulri, Mussoorie 30.09.2024 18 29250 1757250 08.11.24 27.09.2025
U/O Kiran Divya
48 | Hotel Picnik Picture Palace Kulri, | 30.09.2024 19 4500 1734750 08.11.24 27.05.2025
Mussoorie
49 | Wild Flower House | Mall road Mussoorie 31.03.2028 16 409500 495000 08.11.24 27.09.2025

Hotel (Tandon Hotel)
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Final EC after second show cause

S. Name of Hotel Address Date of second Date of Reply Final EC Date of Direction
No Show cause
1 | Heavens View Resort | Kulri chowk Mussoorie 27.05.2025 15.09.2025 11,25,000 13.10.2025
2 | Hotel Picnik Picture Palace Kulri, Mussoorie 27.05.2025 23.06.2025 9,83,250 16.10.2025
3 | Hotel Prestige, Gandhi | Gandhi chowk Mussoorie 27.05.2025 23.06.2025 18,40,500 16.10.2025
Chowk, Mussoorie
4 | Hotel tourist Home Mount  view  state,  kulri, 27.05.2025 23.06.2025 10,80,000 16.10.2025
Mussoorie
5 | Hotel Green View Mall road, gandhi chowk, 27.05.2025 23.06.2025 31,86,000 16.10.2025
Mussoorie
6 | Hotel welcome Radha Bhavan Estate, Mussoorie 27.05.2025 26.06.2025 10,08,000 16.10.2025
7 | Hotel Charlene Near hotel brentwood, the mall 27.05.2025 23.06.2025 6,63,750 16.10.2025
road kulri, brentwood lane
Mussoorie
8 | Hotel Ramanand | Charliville road, Mussoorie 27.05.2025 23.06.2025 9,94,500 16.10.2025
Residency
9 | Hotel Castle View Landour bazar, clock tower 27.05.2025 23.06.2025 9,92,750 16.10.2025
Mussoorie
10 | Hotel dream palace Sylverton estate, kulri, the mall, 27.05.2025 27.06.2025 9,96,750 16.10.2025
Mussoorie
11 | Hotel JS INN Kempty fall road, charleville, 27.05.2025 Not Received 30,30,750 16.10.2025
Mussoorie
12 | Hotel sky touch The mall road Mussoorie 27.05.2025 Not Received 11,02,500 16.10.2025
13 | Hotel spring unit of | Library road, Mussoorie 27.05.2025 22.06.2025 1,71,000 16.10.2025

Luxmi Resorts
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To,
M/s Hotel Wild Flower House
Mall Road
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 409500/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 85500/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present cas¢ no. OA 353/2022 which were
disposed the with the following observation/orders:- «Qince the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Roard,
M/s Hotel Wild Flower House, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 85,500/- shall not be iiposed against
ihe unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

,

MEMBER SECRETARY
Copy to:

1. District Magistrate, Dehradun for information.

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

3. Respective C&M file
4. }xﬁi’d file.

et

MEMBER SECRETARY
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To,
M/s Hotel Natraj palace
Unit of Kiran Divya
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution

Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steamn or well for disposal of -polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within

the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 29250/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 17,28,000/- was assessed (after deducting previously deposited amount if any)

and imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
i1 view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Natraj palace, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 17,28,000/- shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

’
MEMBER SECRETARY
Copy to:
|.  District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

3 Respective C&M file
4. vard file.

MEMBER SECRETARY
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To,
M/s Hotel Sunset View Resort
Vill Kyarkuli, Power IHouse
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Centrol of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actjand the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Iistablish and Consent to Operate from the State Pollution
Control Board: and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 20250/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 87250/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”:

AND NOW THEREFCRE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Sunset View Resort, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 87,750/- shall not be imposed against

the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:

1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCRB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

3.  Respective C&M file
4. 1\}}6‘53 file.

MEMBER SECRETARY
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To,
M/s Hotel jass Resort
Cart Road, Mussoorie lake
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

- WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land: and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

'WHEREAS, the environment compensation of amount Rs 76500/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 1728000/~ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 : and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observaiions.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Jass Resort, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 1728,000/- shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

J

MEMBER SECRETARY
Copy to:
L District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file

4, \/Guard file.

MEMBER SECRETARY

126



Uttarakhand Pollution Control Board %@g«:& FEREvS Yo e e

46-B, SIDCUL IT Park, &7 154, fires, aoth T,
Sahastradhara Road, Dehirad un{Uttarakhand) e UE, mug?
UKPCB/HO/C&M 191 (Voi-2)/2025 (B Dated R, Sep, 2025

To,
M/s Hotel Aashna
Glan Ronal Estate, Near Waverly Convent School
Musssorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Ceontrol of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Polintion) Act, 1974 (Hereinafter referred as Water Actjand the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every watet/air polluting industry/unit 18
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shail
knowingly cause or permit any pOiSONOuS, NOXIOUS Of polluting matier determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land: and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations Or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations OF processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 18000/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 17,28,000/- was assessed (after deducting previously deposited amount if any)
and imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Sin¢e the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 3{-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
v/s Hotel Aashna, Mussoorie, District Dehradun is directed to show cause within
30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 17,28,000/- shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

!

MEMBER SECRETARY

Copy to:

I.  District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCRB, Regional Office, Dechradun with a direction to

arrange to for strict compliance of above direction.
3. Respective C&M file
4. Guard file.
=

MEMBER SECRETARY
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To, |

M/s The Claridges Hotels Pvt Ltd
Barloganj road
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and

Control of Pollution) Act, 1974 (Hereinafter referred as Water Actjand the Air

" (Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26

of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Contrel Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting ‘and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 26250/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 28,80,000/- was assessed (after deducting previously deposited amount if any)
and imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons

who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which werc
disposed the with the following observation/orders:- “Since the 1mpugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s The Claridges Hotel Pvt Ltd, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 28,80,000/- shall not be imposed
against the unit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

130
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MEMBER SECRETARY
Copy to:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4.  QGuard file.

o Al

MEMBER SECRETARY
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To,
M/s Hotel Garhwal Terries
85 mall Road
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consentto Establish and Consent to Operate from the State Pollution

Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any stream oOr well ot sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Euvironment (Protection) Rules, 1986; and it is mandatory
to every industry, operations Or processes of keep their effluent/emission quality within

the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 1950000/~ on dated

was assessed and imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Garhwal Terries, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 1950000/- shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

)
MEMBER SECRETARY
Copy to:

L District Magistrate, Dehradun for information.

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

3. Respective C&M file
MEMBER SECRETARY

4. uard file.
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46-B, SIDCUL IT Park, %}@ r - § - aRodh TS,
Sahastradhara Road, Dehradun(Uttarakhand) WEOHR 1S, mug)
UKPCB/HO/C&M 191 (Vol-2)l2025/ 38 Dated 2} Sep, 2025
To,
M/s Hotel Prakriti
Kurli Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 18000/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 87750/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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WHEREA'S, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Prakarti, Mussoorie, District Dehradun is directed to show cause within
30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 87750/- shall not be imposed against the unit. In

case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

!

MEMBER SECRETARY
Copy to:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4. Guard file.

MEMBER SECRETARY
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46-B, SIDCUL IT Park, S 1581, Rreag, THD TS,
Sahastradhara Road, Dehradun(Uttarakhand) Py FEEHIRT U8, e (SrRETE)
UKPCB/HO/C&M 191 (Vol-2)/2025 §o Dated 2%, Sep, 2023
To, b
M/s Hotel Elegant Hill
Kurli Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poilution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide scction 24 of the Water Act there is prohibition on Use of a
steamn or well for disposal of polluting matter which elaborates that no person shall
knowingly cause Of permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indircctly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations Of processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/ emission quality within
the specified norms all the time; and '

WHEREAS, the environment compensation of amount Rs 409500/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation
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of Rs 1455750/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11 2024 ; and

WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have

Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natura] justice and keeping in view the above observations.”;

AND NOW THEREF ORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 ag amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 a5 amended, with approval of Competent Authority of Board,
M/s Hotel Elegant Hill, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 1455750)/- shall not be imposed against the umnit,

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:

I.  Distriet Magistrate, Dehradun for information,

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.
3. Respective C&M file

4: Guard file.
/_/

MEMBER SECRETARY
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, S
46-B, SIDCUL IT Park, &7 459, ey, aodh T,
Sahastradhara Road, Dehradun(Uttarakhand) - TEHRT Ve, W (SrmmaTe)
UKPCB/HO/C&M 191 (vm-z)/zozs{ 5 Dated 2%, Sep, 2025
To, ' '
M/s Hotel Kamakshi Grand

Picture palace
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981_ as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ' '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmentai pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and ) '

WHEREAS, the environment compensation of amount Rs 682500/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 4627500/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and ' ' '
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complyin g with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Kamakshi Grand, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 4627500/- shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

MEMBER SECRETARY
Copy to:
L. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4. Guard file.

g | gl —

MEMBER SECRETARY
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46-B, SIDCUL IT Park, s pree - adodh U,

Sahastradhara Road, Dehradun(Uttarakhand) TN 1S, (gﬁmﬁug)
UKPCB/HO/C&M 191 (Vol-2)/2025 I - P Dated 2%, Sep, 2025
To,

M/s Hotel Radison Tara
The Mall Road, Sylverton Estate
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board: and

e

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

{o every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and '

WHEREAS, the environment compensation of amount Rs 682500/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 105000/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.1 1.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Radison Tara, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 105000/~ shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

f

MEMBER SECRETARY
Copy to:

1 District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

3. Respective C&M file

4.  @Guard file.
MEMBER SECRETARY
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" 46-B, SIDCUL IT Park, Sch 16-31, Rreae, IR 79,
Sahastradhara Road, Dehradun(Uttarakhand)  WEEER S, W {am@ua)
UKPCB/HO/C&M 191 (vol-z)/zozs{'-:m Dated- =7, Sep,2025
To. . : | _ . iy
M/s Hotel Notting Hill
(A unit of Lohari Infrastructure Pvt Ltd)
Radison Road Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hercinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every watet/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and :

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

{0 every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 249750/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

141
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of Rs 823500/- was assessed (after deducting previously deposited amount if any) and

imposed on dated 08.11.2024 : and

WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Notting Hill, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 823500/~ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
Respective C&M file
Guard file.

- /{P—QPRW 1

MEMBER SECRETARY

&
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.' ,“-"Uttarakhand Pollutmn Control Board

Sahastradhara Road Dehmdun(Utfarakhand) S miﬁ, W , .
UKPCB/HO/C&M 191 (VOI-Z)IZOZSP-?- il Dated : PQ:}} Sep,2025
To, e e i
Mls Hotel Ashek Plaza

Mall Rnad OPP Bata Shotv Room
Mu ssmme, Dlstrlet Dehradun

i Dlreetwu under eectlon 33—A oi‘ the Water (Preventmn& Centml of Pollutmn), :
o Aet 1974 as amended and section 31- A 'of the Air (Preventmn& Contrel ef
; : Pollutmn], Act, 1981 as amended

WHEREAS “the Central Govenunent has made the Water (Preventmn and
_Control of Pollutlon) Act, 1974 (Heremafter referred as Water Aet)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Preveutmn&
Control of Pollutmn), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Adr Act every water/air poilutmg mdustryfumt is

_ required to obtain Consent to Estabhsh and Consent to Operate ﬁom the State Pollutmn
C{mtrol Boa rd; and '

WHEREA‘% vide section 24 of the Water Act there is prohlbmon on use . ofa

~ steam or well for disposal of polluting matter which elaborates that no person shall

'knowmgly cause or permit any pmsonous, noxious or pollutmg matter determined in -

aceerdance with such standards b as may be laid down by Board to. enter whether
; du‘ecﬂy or mdlrectly into any stream or well or sewer or on land; and

WHEREAS for the purposes of protecting and' improving the quallty of
environment and preventmg and abating ‘environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations Or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

* to every industry, operations or processes of keep their eiﬂuentfemlssmn quahty w1th;n
the specaﬁed norms all the time; and

WHEREAS the environment compensatlon of amount Rs 409500/- on dated

13. 02.2024 which was subsequently rewsed and the revised. environment compensation -
of Rs 27765 00/- was assessed (after deductmg prevmusly dep051ted amount if any) and

1mposed on dated 08.11 2024 and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons

whop have been imposed Environment Compensation by the UKPPCB in compliance
-of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, thercfore keeping
in view the observations made above, the impugned order is hercby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;
AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Ashok Plaza, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 2776500/~ shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to: '

L District Magistrate, Dehradun for information.

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction
Respective C&M file

Guard file.

g —

MEMBER SECRETARY

% e
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46-B, SIDCUL IT Park, e 45~ Rrege, aEpdh T,
Sahastradhara Road, Dehradun(Uttarakhand) miﬁ <RI (SRETE)
UKPCB/HO/C&M 191 (Vol-z)aozsID,g Dated 29, Sep,2025
To, | ' :

M/s Hotel Urvashi Palace
Behind Clock Tower, Oak Road
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended

WHEREAS the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent tp Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 409500/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 2776500/~ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural Justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations: and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Urvashi Palace, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 2776500/~ shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

\

MEMBER SECRETARY
Copy to:

1.  District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

Respective C&M file

Gyrd file.
MEMBER SECRETARY

BN S
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Sahastradhara Road, Dehradun(Uttarakhand) TN U, m (B’ERH‘E')
UKPCB/HO/C&M 191 (Vol-2)/2025, 39 Dated 23, Sep, 2025
To, :
M/s Hotel Plazo
Near radha Krishan Mandir
Mussoorie, District Dehradun /

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26

* of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHERFEAS, the environment compensation of amount Rs 409500/-"on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 904500/~ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
who have been imposed Environment Compensation by the UKPPCB in compliance of
the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Plazo, Mussoorie, District Dehradun is directed to show cause within 30
days from the issue of this direction as to why the balance of additional
environment compensation of Rs 904500/~ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

f

MEMBER SECRETARY
Copy to:
L District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4, vard file.

P

MEMBER SECRETARY

148
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Uttarakhand Pollution Control Board ,% B T LS AL (EUEU] Cicd
46-B, SIDCUL IT Park, LT 1631, Rream, AR0d0 TR,
Sahastradhara Road, Dehradun(Uttarakhand) i WEEERT Q‘EW mng)
UKPCB/HO/C&M 191 (Vol-2)/2025 / b1 ~ Dated -2'},' Sep, 2025
To, | . : B
M/s Hotel Sapphire
Camel Back Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
 Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amepded.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to.obtain Consent to Establish and Consent to TOp_cratc: from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steamn or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined 1n
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of

environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 22500/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 108000/ was assessed and imposed on dated 08.11.2024 and out of which unit

has deposited RS nil/- ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural Justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Sapphire, Mussoorie, District Dehradun is directed to show cause within
30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 108000/~ shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

I

MEMBER SECRETARY
Copy to:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4. Guard file.

s M
MEMBER SECRETARY
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HEAD OFFICE

U-.ttaralkhalllld Pollution Control Board == Javevs Y fyda A8

Femeri
~ 46-B,SIDCULIT Park, Y 468, Rreas, 00 T,
Sahastradhara Road, Dehradun(Uttarakhand) ) ' - HEEEN s, Wmua) .
UKPCB/HO/C&M 191 (Vol-2)/2025/b & Dated X3 Sep, 2025
} W

Tt _
M/s Hotel Yoga Holistic Wellness Centre
Unit of Aron Resort
Kurli Chownk
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Preﬁent_ion& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution), Act, 1981 as amended.

WHEREAS, the Central Govermﬁent has made the Water (Prevention and

Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollutien), Act, 1981 (Hereinafter referred as Air Act) and section 25/26

of the Water Act and section 21 of the Air Act every watet/air polluting industry/unit is

required to obtain Consent 10 Establish and Consent to Operate from the State Poliution
Control Board; and |

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, Noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any stream Ot well or sewer or on land; and

WIIEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within

the specified norms all the time; and
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WHEREAS, the environment compensation of amount Rs 96750/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 2047000/- was assessed and imposed on dated 08.] 1.2024 ; and

WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have

in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural Justice and keeping in view the above observations.™:

AND NOW THEREFORE, in view of above observations: and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Yoga Holistic Wellness Centre, Mussoorie, District Dehradun is directed
to show cause within 30 days from the issue of this direction as to why the balance
of additional environment compensation of Rs 2047500/~ shall not be imposed
against the unit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

f
MEMBER SECRETARY
Copy to: '

1. District Magistrate, Dehradun for information,

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

Respective C&M file

-/G,[ﬂl’d file.
e

MEMBER SECRETARY

W
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Uttarakhand Pollution Control Board r@m IaRrEve e CHELI 'ﬂ‘ﬁ,‘
46-B, SIDCUL IT Park, L4 164, e, o TE
Sahastradhara Road, Dehradun(Uttarakhand) . TEEEN -\v\—.b:' aEﬂ?fl mug)
UKPCB/HO/C&M 191 (Vol-z)/zozs"}f | " Dated 2% Sep, 2025
To,

M/s Hotel llbert Manor (hotel Emal)
Duglavila Road, Gandhi Chownk
Mussoorie, District Dehradun

Direction under section 33—A of the Water (Prevention& Control of Pollution),
“Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 202500/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 693000/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and ' :
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural Justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel llbert Manor, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 693000/- shall not be imposed against the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

|

MEMBER SECRETARY
Copy to:

1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

Respective C&M file

3,
4. r_}i,uard file.
MEMBER SECRETARY
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Uttarakhand Pollution Control Board S JaNES mﬂ'[ EUEL| I
46-B, SIDCUL IT Park, . 163, R, 1020 8,
Sahastradhara Road, Dehradun(Uttarakhand) . AN S, @ (Hm@’i:')
UKPCB/HO/C&M 191 (Vol-2)/2025 "’)-fl— Dated QY Sep, 2025
o
To, '

M/s Hotel Mussoorie Mid View
Baroda Estate Library Chownk
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry!unif is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processcs, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 25 8750/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 1874250/~ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCRB in compliance
of the orders of the Hon’ble NGT in the present case no, OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural j ustice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”:

AND NOwW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Mussoorie Mid View, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment com pensation of Rs 1874250/- shall not be imposed against
the unit. 'In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

/

MEMBER SECRETARY

Copy to:

1. District Magistrate, Dehradun for information.

2. Regional Officer, UEPPCB, Regional Office, Dchradun with a direction to
arrange to for strict compliance of above direction
Respective C&M file
Guard file.

™

MEMBER SECRETARY

W
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HEAD OFFICE
Uttarakhand Pollution Control Board i&}%’;ﬁ - FaNETe ﬂﬁ;ﬂ“T ﬁ‘:ﬁﬂ\‘ 'q‘fé

46-B, SIDCUL IT Park, = 164, R, IHod0 T,
Sahastradhara Road, Dehradun(Uttarakhand) . EEER V8, g (STETE)
. UKPCB/HO/C&M 191 (Vol-2)/2025 )}L Dated ,zr); Sep, 2025
To, _ P : '
M/s Hotel London House
Mall Road, Survey Colony

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollutiqn),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

" WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consentto Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream OT well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 171000/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 2949750/~ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and
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in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel London House, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of R 2949750/~ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed, :

)

MEMBER SECRETARY

Copy te:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.
3. Respective C&M file
4. __Guard file. .
= M

MEMBER SECRETARY
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Tﬂﬂ%ﬂ’rwhwqaﬂ

Uttarakhand Pollution Control Bﬂard W*:; INES Wﬂ[ GhE L ﬂé
46-B, SIDCUL IT Park, h - 464, i, 1t TE,
Sahastradhara Road, Dehradun(Uttarakhand) WEEER U, W (BERIE"%)
UKPCB/HO/C&M 191 (Vol-2)/2025 / Do Dated 2 Sep, 2025
To, | | i
M/s Hotel Royal Mansion
Near Wyndberg School

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Preventmn& Control of
Pollutmn), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on lahd; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 270000/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 2778750/ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and

159



832

WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above obs ervations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Royal Mansion, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 2778750/- shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.,

/

MEMBER SECRETARY
Copy to:
1. District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.
3. Respective C&M file

4, ﬁuard file. W
-7

MEMBER SECRETARY

160
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HEAD OFFICE
Uttaralkhand Pollution Control Board T - IaNErS W’U]' ﬁ!ﬁ"l iré

S
46-B, SIDCUL IT Park, ar 464, Rreg, 00 19,
Sahastradhara Road, Dehradun(Uttarakhand) eI V%, ?}E?Tﬁ (GERIE“%)
UKPCB/HO/C&M 191 (Vol-2)/2025 /6 9 * Dated R Sep, 2025
T 0, 3 ’ s '

M/s Hotel Carlton Plaisance
Happy valley Road, Near LBSNA
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and |

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 22500/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 1750500/- was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and . |
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural Justice and keeping in view the above observations.”

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Carlton Plaisance, Mussoorie, District Dehradun is directed teo show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 1750500/- shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

P

MEMBER SECRETARY
Copy to:

1 District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

5. Respective C&M file

4. '/(}ﬁ'ard file.
MEMBER SECRETARY
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Uttarakhand Pollution Control Board =%5= o7 T
i = TR g EUELEIS

46-B, SIDCUL IT Park, S M _ gn'm qﬁ'
Sahastmdhara Road, Dehradun(Uttarakband) TEEEN U8, (BER'IE"G)
UKPCB/HO/C&M 191 (Vol-2)/2025 I 5~ Dated ] % Sep, 2025

To,
M/s Hotel Himalayan Breeze
Mall Road Near Library
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 195750/~ on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 281250/ was assessed and imposed on dated 08.11.2024 and out of which unit
has deposited RS85500/- ; and

163



FN
{1}

, 836

WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
. whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present casc no. OA 353/2022 which were
disposed the with the following observation/orders:- «Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Himalayan Breeze, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the balance of
additional environment compensation of Rs 85500/- shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1, District Magistrate, Dehradun for information.

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file '

4. /Guard file.

MEMBER SECRETARY
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46-B, SIDCUL IT Park, & 163, Rres, o U,
Sahastradhara Road, Dehradun(Uttarakhand) A%, WEEHNT VE, aw (SerrETs)
- UKPCB/HO/C&M 191 (Vol—2)12025/ b6 Dated ,.25;} Sep, 2025
| Te. i '
M/s Hotel Shingaar
Mall Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poilution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended. ' :

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 103500/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 1694250/ was assessed and imposed on dated 08.11.2024 ; and



WHEREAS, Hon’hle NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB iy compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were

Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural justice and keeping in view the above observations.”;

AND NOwW THEREFORE, in view of abovye observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of

M/s Hotel Shingaar, Mussoorie, District Dehradun is directed to show cause within
30 days from the issue of this direction as to Wwhy the balance of additional
environment compensation of Rg 1694250/- shall not be imposed against the unit.

In case of default and not Submitting reply in stipulated time period, further these
directions shal] pe confirmed.

!

MEMBER SECRETARY
Copy to:

L District Magistrate, Dehradun for information,
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4. Guard file.
& R .

MEMBER SECRETARY
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46-B, SIDCUL IT Park, ! wé? 469, Rregg, S W,
Sahastradhara Road, Dehradun(Uttarakhand) WESERT VU, Q@
UKPCB/HO/C&M 191 (Vol-l)/?.lllZS (:) ) : - Dated el a., Sep, 2025
M/s Hotel Bright Star

Kulri bazar
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevéntion& Control of Pollution), |
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (_Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25126

of the Water Act and section 21 of the Air Act every water/air polluting industry/unit 8

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohib'ition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protectionj Rules, 1986; and it is mandatory
to every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 173250/- on dated
13.02.2024 which was subsequently revised and the revised environment compensation

of Rs 425250/~ was assessed (after deducting previously deposited amount if any) and
imposed on dated 08.11.2024 ; and :
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCRB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural Justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural Justice and keeping in view the above observations.”:

AND NOW THEREFORE, in view of above observations;_ and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Bright Star, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 425250/- shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

!

MEMBER SECRETARY
Copy to:

L, District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

: Respective C&M file

4. _/Grijard file.
MEMBER SECRETARY
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46-B, SIDCUL IT Park, L . g, ReeEm, RS0 U,
Sahastradhara Road, Dehradun(Uttarakhand) K W ¢\, W@m@ﬁ,‘) '
UKPCB/HO/C&M 19 1_(Vol-2)/2025/6L Dated 23, Sep, 2025
To, - ! ' -
M/s Hotel Minerva

The Mall Road, Kurli Bazar Near Green vegeterian
Mussoorie, District Dehradun |

~ Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
- | Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act; 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent (o Establish and Consent to Operate from the State Pollution
Control Board; and :

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in

S accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of

environment and preventing and abating environmental pollution, the standards for

i discharge of envirpnmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensatign of amount Rs 105750/- on dated
s 13.02.2024 which was subsequently revised and the revised environment compensation
) of Rs 2884500/~ was assessed and imposed on dated 08.11.2024 and out of which unit
e has deposited RS 105750/ ; and -
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons '
whop have been imposed Environment Compensation by the UKPPCB in compliance:
of the orders of the Hon’ble NGT in the present case no. QA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without com plying with the principles of natural Justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural Justice and keeping in view the above observations.™;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Minerva, M ussoorie, District Dehradun is directed to show cause within
30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 27778750/- shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:

1. District Magistrate, Dehradun for information.

2.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

3. Respective C&M file

4. }m’m file. /W/;Q’

MEMBER SECRETARY
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46-B, SIDCUL IT Park, g 4601, Rregd, IR0 T,
Sahastradhara Road, Dehradun(Uttarakhand) TSR Ve, ﬁﬂ"f’ (HERTE"E] '
UKPCB/HO/C&M 191 (Vol—Z)/ZGlS/ 63 : Dated X% Sep, 2025
To, | |
M/s Hotel Karma Villas

Vill Estarte Big bend, pictisre palace Road |
Mussoorie, District Dehradun

Di_rectin,n under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Centrol of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hercinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
~steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 69750/~ on dated
13.02.2024 which was subsequently revised and the revised environment compen sation

of Rs 1876500/- was assessed and imposed on dated 08.11.2024 and out of which unit
has deposited RS 69750/- ; and ' :



——— 3. Respective C&M file
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"WHEREAS, Hon’ble NGT in the various Appeals file by the aggrieved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Sccretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural Justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control

. of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,

M/s Hotel Karma Villas, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 1806750/~ shall not be imposed against the unit.
In case of default and not su bmitting reply in stipuiated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. District Magistrate, Dehradun for information.

2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. _Guard file. i T |
/

MEMBER_ SECRETARY
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| 46-B, SIDCUL IT Park, 5 werr 4641, ﬁgﬁs—g{' D IS,
Sahastradhara Road, Dehradun(Uttarakhand) '  GeEERT VR, m (EWIEW&")
UKPCBfHO/C&M 191'(\701—2)/2025[64— - Dated _ '-'{:}j Sep, _2025
B e IR RSP : AU ol PSS A NP BGEINCe
M/s Hotel hard Rock
Dehradun Road

Mussoorie, District Dehradun

Direction under secﬁdn 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
£ S Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and

Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and :

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
e accordance -with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the environment compensation of amount Rs 86250/ - on dated
13.02.2024 which was subsequently revised and the revised environment compensation
of Rs 716250/- was assessed and imposed on dated 08.11.2024; and
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WHEREAS, Hon’ble NGT in the various Appeals file by the aggricved persons
whop have been imposed Environment Compensation by the UKPPCB in compliance
of the orders of the Hon’ble NGT in the present case no. OA 353/2022 which were
disposed the with the following observation/orders:- “Since the impugned orders have
been passed without complying with the principles of natural justice, therefore keeping
in view the observations made above, the impugned order is hereby set aside. The
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following
the principals of natural Justice and keeping in view the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel hard Rock, Mussoorie, District Dehradun is directed to show cause
within 30 days from the issue of this direction as to why the balance of additional
environment compensation of Rs 716250/~ shall not be imposed against the unit.

In case of default and not su bmitting reply in stipulated time period, further these
directions shall be confirmed.

J

MEMBER SECRETARY
Copy to:
I District Magistrate, Dehradun for information.
2. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
3. Respective C&M file
4. Guard file.

e %ﬂw

MEMBER SECRETARY
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Uttarakhand Pollution Control Board E‘;ﬁ“;:mf’“m

_ 46-B, SIDCUL IT Park, s 458y, Toream, aRpE D,
Sahastradhara Road, Dehradun(Uttarakhand) TEERI VI, SR (SRETe)
UKPCB/HO/Gen-183-847/2025- 315 Dated 24 (512025
To. ° , - : -
M/s Hotel Dream Palace

Silverton Estate, Kurii
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Centrol of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and " .

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matier which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Enviroument (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction lo show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 20250/ on dated
13.02.2024 vide letter number UKPCR/AEO/Sahmati-183-568/2024/ 1533, which was
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subsequently the revised environment compensation of Rs 1748250/- was assessed and
imposed amount of Rs 1728000/~ deducting the previously deposited amount against
the upit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
11e)/2024/1220; and :

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has dispesed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Centrol of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control _
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board, -
M/s Hotel Dream palace, Silverton Estate, Kurli Road, Mussoorie, District
Dehradun is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 1728000/- shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, farther these directions shall be confirmed.

/

_ MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for mformation.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4.  Respective C&M file ’
3 Guard file.

Pl

MEMBER SECRETARY
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Uttarakhand Poliution Control Board Y YENETE HGHY FEm a‘fé

46-B, SIDCUL IT Park, Wy 45.«@[' ! g{ﬁmﬁg q@‘
Sahastradhara Road, Dehradun{Uttarakhand) HEGER U, m@a@)
UKPCB/HO/Gen-183-847/2025 -3%6 - Dated 24|5l2025.

To,
M/s Sky Touch
The Mall Road
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
. Pollution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Control of Pollution) Aet, 1974 (Hercinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollutien), Act, 1981 (Hereinafter referred as Air Act) and section 25/26 ’
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and 8

WHERKEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 195750/ on dated
13.02.2024 vide letter number UKPCR/HO/Sahmati-183-568/2024/1562, which was
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subsequently the revised environment compensation of Rs 1102500/ was assessed and
imposed amount of Rs 906750/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1245;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal

on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air {(Prevention& Control
of Pollution), Act, 1981 as amendcd, with approval of Competent Authority of Board,
M/s Hotel Sky Touch, Mall Road, Mussoorie, District Dehradun is directed to
show cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 906750/~ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Gffice, Dehradun with a direction to
arrange to for strict compliance of above direction.
4.  Respective C&M file
S Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board %ﬁ”’ L BIGRALELS] Wﬁf (BT Gi

o/
46-B, SIDCUL IT Park, S 16-8 Rreaa, aodn Um,
Sahastradhara Road, Dehradun(Uttarakhand) HEEHRI q‘}g}w (T
UKPCB/HO/Gen-183-847/2025 - 311 Dated 24[5/2025 -
To, R
M/s I.S. Inn
Baroda Estate

Musscorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent 1o Bstablish and Consent to Operate from the State Pollution
Control Board; and "B )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shali
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream ox well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the guality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 252000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1561, which was
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subsequently the revised environment compensation of Rs 3030750/~ was assessed and
imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C_&M—IQI
(Temp file)/2024/1244; and '

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly iollowing the principals of natural Justice and keeping in view
the above observations.”: - "

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {Prevention and Control of
Poltution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Poilution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s J.S. Inn, Baroda Estate, Mussoorie, District Debradun, is directed to show
cause within 30 days from the issue of this direction as te why the environment
compensation of Rs 3030750/- shall not be imposed against the unit. In case of
default and nat submitting reply in stipulated time period, further these directions
shall be confirmed.

!

MEMBER SECRETARY
Copy to: :
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4. Respective C&M file
Q- Guard file.

//NK"MBER SECRETARY
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46-B, SIDCUL IT Park, W s6-9), Rreal, ariodho 0,
Sahastradhara Road, Dehradun(Uttarakhand) YECHRT q‘gg"%gqg,{ femraava)
UKPCB/HO/Gen-183-847/2025 348 Dated 24[5 L? 625"
To, - " -‘
M/s Hotel Piknik
Picture Palce

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781,-and the Air (Prevention& -

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consentto Operate from the State Pollution
Control Board; and ) ) '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a |

steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHERFEAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 4500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1566, which was
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subsequently the revised environment compensation of Rs 1734750/~ was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1249; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the mmpugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and-keepin gin view
the above observations.”; '

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air {(Prevention& Contrel
of Pollutien), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Piknik, Picture Palace, Mussoorie, District Dehradun is directed to show
cause within 30 days frem the issue of this direction as to why the additional
environment com pensation of Rs 1730250/~ shall not be inlposed"against the unit,
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCR, Dehradun for kind information please.
2. District Magistrate, Dehradun for information,

3. Regional Officer, UEPPCB, Regional Cffice, Dehradun with a direction to
arrange to for strict compliance of above direction. :

MEMBER SECRETARY

4. Respective C&M file
Q. Guard file.
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Uttarakhand Pollution Contrel Board =5k

: Qo

46-B, SIDCUL IT Park, RN
Sahastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-847/2025- 3744, Dated 2% ! B I-? 225
To, : S :
M/s Hotel Tourist Home

Mount View Estate, Kurli

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollﬁtion),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (EHereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtan Consent to Fstablish and Consent to Operate from the State Pollution
Control Board; and = '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
konowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preveating and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and '

WHEREAS, the environment compensation of amount Rs 101250/~ on dated
13.02.2024 vide letter number UKPCR/HO/Sahmati-183-568/2024/1552, which was
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subsequently the revised environment compensation of Rs 1831500/~ was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
111e)/2024/121236; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the pringiples of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside, The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {(Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A'of the Air (Prevention& Control
of Poliution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Tourist Hom e, Mount View Estate, Kurli, Mussoorie, District Dehradun
is directed to show cause within 30 days from the issue of this direction as to why
the additional environment compensation of Rs 1730250/~ shall not be imposed
against the unit. In case of defauit and not submitting reply in stipulated time
period, further these directions shall be confirmed.

/

: MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.
4. Respective C&M file

3. fGuard file.
/Eqiggém SECRETARY
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Uitarakhand Pollution Control Board

458, Rrege, adodn U@,

46-B, SIDCUL IT Park, 7, A
Sahastradhara Road, Debradun(Uttarakhand) TEEEN q\g}%g@ {gm@vg)
UKPCB/HO/Gen-183-847/2025 —3%0 Dated z#—!ﬁlﬁaﬁﬁ -

To, . s d
M/s Hotel Ramanand Regency
Charlivilie Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Centrol of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

{

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Contrel of Poliution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and 8

WHERFEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly info any stream Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations Ot processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 18000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1550, which was
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subsequently the revised environment compensation of Rs 1746000/~ was assessed and
imposed amount of Rs 1728000/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
1ile)/2024/1235; and

- WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
‘therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural Justice and kéeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Ramanand Regency, Charliville Road, , Mzissoarie, District Dehradun ,
is directed to show cause within 30 days from the issue of this direction as to why
the additional environment compensation of Rs 1728000/- shall not be imposed
against the nnit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

y

W - MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
- arrange to for strict compliance of above direction.

4. Respective C&M file '

’j./Gua-rd file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board
arakhan ution Control Boar @%%f% WWWH\K&

46-B, SIDCUL IT Park, w§ 45-4;, frems, adodo ww,
Sahastradhara Road, Dehradun(Uttarakhand) TEEHT VT, ag:ﬂ-g.-{ (gﬁmr@;g)
UKPCB/HO/Gen-183-847/2025 - 381 Dated ..91-!5! 2025
6, - " . : :
M/s Hotel Welcome
Radha Bhawan Estate

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(?revehtion and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ‘ )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations ot processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 29250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1556, which was
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subsequently the revised environment compensation of Rs 1759500/-was assessed and
imposed amount of Rs 1730250 deducting the previously deposited amount against the

unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1240:
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”: '

AND NOW ITHEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water- {(Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Welcome, Radha Bhawan Estate Mussoorie, Mussoorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the additional environment cumpénsatiﬁn of Rs 1730259/- shall not be
imposed against the unit. In case of defaulf and not submitting reply in stipulated
time period, further these directions shall be confirmed.

0 ek

) MEMBER SECRETARY

Copy to:

I. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file
EMBER SECRETARY

3. _Guard file.
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Uttarakhand Pollution Control Board 2= SRS JG¥T gz 4

46-B, SIDCUL IT Park, . Ww 4681 Preaey, oo UG
Sahastradhara Road, Dehradun{Uttarakhand) TEOHT 6, (T
UKPCB/HO/Gen-183-860/2025 -3 %0 Dated 27405 2025 _

To,
M/s Hotel Vikas
The Mall Road

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Conirol of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hercinafter referved as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Contrel of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matier which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of prc;tecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHERFEAS, the environment compensation of amount Rs 38250/ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1537, which was



subsequently the revised environment coﬁ;@gaﬁon of Rs 1768250/- was assessed and
imposed amount of Rs 1730250/~ deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
111e)/2024/1222; and

WHEREAS, Hon’ble NGT in the Appeal no. 04/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,

therefore keeping in view the observations made above, the impugned order dated

08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollation), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Vikas, The Mall Road, Mussorie, District Dehradun » is directed to show
cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 1730250/~ shall not be impesed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

J

MEMBER SECRETARY
Copy to:
i.  The Chairman, UEPPCB, Dehradun for kind information please,
2.  District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCR, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4" Respective C&M file
5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board =S5
46-B} SIDCUL IT Park, o
Sabastradhara Road, Dehradun{Uttarakhand)

UKPCB/HO/Gen-183-872/2025 - 341, Dated  24|5]2025.
Ie,
' M/s Hotel Akansha Anand Plaza
MNear Radha Krishna Mandir
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFAS, the Central Government has made the Water (Prevention and
Centrol of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Contrel of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act thete is prohibition on use of &
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious ot polluling matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any siream or well or sewer or on land; and

WHEREAS, for the putposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations ot processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHERFEAS, the enviromment compensation of amount Rs 184500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sakmati-183-568/2024/1569, which was
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which was subsequenily the revised environment compensation of Rs 69750/~ was
assessed and imposed amount of Rs 425250/- deducting the previously deposited

amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1252; and

WHEREAS, Hon’ble NGT in the Appeal no. 12/2025 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
‘therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollutiony Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
MJ/s Hotel Akansha Anand Plaza, Near Radha Krishna Mandir, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
-as to why the additional environment compensation of Rs 425250/- shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, farther these directions shall be confirmed.

/

MEMBER SECRETARY
Copy te: B
1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4 Respective C&M file
MEMBER SECRETARY

5.  Guard file.
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46-B, SIDCUL IT Park, i’:«%@ﬁ 4&-«7@{, fremd, adodh U,
Sahastradhara Road, Dehradun{Uttarakhand) WETHERT ’\?gg %ﬂ@ m
UKPCB/HO/Gen-183-847/2025 -313, Dated .@qL !oﬁl.ﬂafa '
To, i _ : ;
~ M/s Hotel Spring
Library Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
{Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is

required to ebtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and .

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 101250/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1557, which was

193
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su%a-scquem}y the revised environment compensation of Rs 1210500/~ was assessed and
imposed amount of Rs 1109250/~ deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1241; and

"WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,

therefore keeping in view the observations made above, the impugned order dated -

08.11.2024 is hereby set aside. The Member Secretary, UKPCR, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pellution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Heotel Spring, Library Road, Mussoorie, District Dehradun is directed to show
cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 1109250/- shall not be imposed agaiust the unit.

In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehiradun for kind information please.
2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above dlrectzon

4" Respective C&M file

3.  Guard file.
MEMBER SECRETARY
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Uttarakhand Poilution Contrel Board

46-B, SIDCUL IT Park,
Sahastradhara Road, Dehradun{Uttarakband)

UKPCB/HO/Gen-183-847/2025 -314, Dated 2+[5]2095
To, : 2 :

M/s Hotel Castle View

Landour Bazar

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (l’revention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the, Air (Prevention&
Control of Pollution), Act, 1981 (Hereiﬁafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to'Establish and Consent to Operate from the State Pollution
Control Board; and ’

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause ot permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream Of well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations Ot Processes, have
been specified under the Lnvironment (Protection) Rules, 1986, and it is mandatory
to every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHERFEAS, the environment compensation of amount Rs 13500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-l83-568/2024/ 1536, which was
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subsequently the revised environment csmpensétion Of Rs 1743750/~ was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Termp
1ile)/2024/1221; and '

_ WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal

on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly followin g the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Castle View, landour Bazar, , Mussoorie, District Dehradun is directed
to show cause within 30 days from the issue of this direction as to why the
additional environment compensation of Rs 1730250/- shali not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

o/

MEMBER SECRETARY

Copy to:

I. The Chairman, UEPFCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

arrange to for strict compliance of above direction.

7 Respective C&M file '

5. Guard file.

B -~

MEMBER SECRETARY
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Uttarakhand Pollution Control Board g‘% FarS weEv faegor 1)

46-B, SIDCUL 1T Park, L 169, Roregm, s TR
Sahastradhara Road, Dehradun(Uttarakhand) R U, wa (SRRTEve)
UKPCB/HO/Gen-183-847/2025 35 Dated 2% [5[2025-
i S : ;
M/s Hotel Dream Palace

Silverton Estate, Kurli
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter veferred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution

Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matier which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any siream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
io every industry, operations or processes of keep their effluent/emission quality within

the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent

to operate from the Board on dated 09.05.2023; and-

WHEREAS, the environment compensation of amount Rs 20250/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1535, which was
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subsequently the revised environment compensation of Rs 1748250/- was assessed and
imposed amount of Rs 1728000/- deducting the previously deposited amount against
the upit on dated 08.11.2024 vide letier no. UKPCB/HO/C&M-191 (Temp
file)/2024/1220; and '

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been vassed without_ complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated’
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Dream palace, Silverton Estate, Kurli Road, Mussoorie, District
Dehradun is dirvected to show cause within 30 days from the issue of this direction
as to why the additional enviromment compensation of Rs 1728000/~ shall not be"
imposed against the unit. In case of default and not submitting reply in stipulated
time period, further these directions shall be confirmed.

/

MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

-arrange to for strict compliance of above direction.

i Respective C&M file :

5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board =550

46-B, SIDCUL IT Park, ﬂé%%;
Sahastradhara Road, Dehradun{Uttarakhand)
UKPCB/HO/Gen-183-847/2025 -3%6 Dated 2%|5)2025.
Ta, : :
M/s Sky Touch
The Mall Road

Musseorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
. Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution} Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention_and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent (0 Establish and Consent to Operate from the State Pollution
Control Board; and '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any siream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Roard on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 195750/~ on dated
13.02.2024 vide letter pumber UKPCBXHO/Sahmaﬁ—l83—568/2024/ 1562, which was
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subsequently the revised environment compensation of Rs 1102500/- was assessed and
imposed amount of Rs 906750/- deducting the previously deposited amount against the

unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1245;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal _

- on dated 17.04.2025 with the folldwing observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly foltowing the principals of natural justice and keeping in view
the above observations,”

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Contrel
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Sky Touch, Mall Road, Mussoorie, District Dehradun is directed to
show cause within 30 days from the issue of this direction as to why the additional
envirenment compensation of Rs 906750/ shall not be imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shalil be confirmed.

/

MEMEBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
A4 Respective C&M file
5. Guard file.
et

MEMBER SECRETARY



Uttarakhand Pollution Control Board == ’
raknan ion Control boar Zers WWWN

46-B, SIDCUL IT Park, S 46~ Trem, apc U,
Sahastradhara Road, Dehradun(Uttaralkhand) WESHENT -ﬁg}g@ mt@)
UKPCB/HO/Gen-183-847/2025 - 314 Dated  2%[5[2025 -
TO’ ; : : :
M/s LS. Inn
Baroda Estate

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actland the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinalter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution

Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or poliuting matter determined in
accordance with such standards b as may be laid down by Board to enter whether

directly or indirectly into any strean Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poilutants from the industries, operations o1 processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within

the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent

to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 252000/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024! 1561, which was
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subsequently the revised environment compensation of Rs 3030750/~ was assessed and

imposed against the unit on dated 08.11.2024 vide letter no, {H{PCBKHO/C_&M—IQI
(Temp file)/2024/1 244; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly foll owing the principals of natural justice and keeping in view
the above observations.”; - :

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Ajr (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s J.S. Inn, Baroda Estate, Mussoorie, District Behradun, is directed to show
cause within 30 days from the issue of this direction as to why the environment
compensation of Rs 3030750/- shali not be imposed against the anit. In case of
default and not submitting reply in stipulated time period, further these directions
shall be confirmed.

I

MEMBER SECRETARY
Copy to: : _
1. The Chairman, UEPPCB, Dehradun for kind information please,
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
_arrange to for strict compliance of above direction.
4" Respective C&M file
5. Guard file. '

//Nﬁ:’MBER SECRETARY
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Uttarakhand Pollution Control Beard === ey
= e g R A

46-B, SIDCUL IT Park, S 164, Rrea, iodo i,
Sahastradhara Road, Dehradun(Uttarakhand) TECHRT US, —Q@ (gmm
UKPCB/HO/Gen-183-847/2025 -348 Dated  2#[5l2025°
TO: 5 ' : :
M/s Hotel Piknik

Picture Palece
Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Poliution), Act, 1981 as amended:

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& -

Control of Pollution), Act, 1981 (Hereinafter referred as Air Acf) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ‘ s

WHERFEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream oOr well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent

to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 4500/- on dated
13.02.2024 vide letter number UK_PCB/HO/SahmaIi»l83—568,’2024/ 1566, which was
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subsequently the revised environment compensation of Rs 1734750/~ ;was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
fiie)/2024/1249; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the Impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impﬁgned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCR, will be at liberty to

pass a fresh order by duly following the principals of natural Jjustice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Contrel of
Pollution) Act, 1974 as amended and section 31-A of the Air {Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Piknik, Picture Palace, Mussoorie, District Dehradun is directed to show
cause within 36 days from the issue of this direction as to why the additional
environment c‘oﬁxpen'sation of Rs 1736250/~ shall not be impase’dﬁagainst the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Delradun for mformation.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction. ;

A" Respective C&M file

5. Guard file.

g
MEMBER SECRETARY
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Uttarakhand Pollution Control Board
46-B, SIDCUL IT Park, %ﬁ}@’
Sahastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-847/2025- 2744, Dated 27 IB I.?D 25
TO, : s 2 5 : :
M/s Hotel Tourist Home

Mount View Estate, Kurli

Mussoorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollﬁtion),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Polution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Control of Poliution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ’ )

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, cperations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 101250/~ on dated
13.02.2024 vide letter number UK PCB/HO/Sahmati-183-568/2024/1552, which was
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subsequently the revised environment compensation of Rs 1831500/~ was assessed and
itmposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/121236; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observati oS

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {(Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Tonrist Hom e, Mount View Estate, Kurli, Mussoorie, District Dehradun
is directed to show cause within 30 days from the issue of this direetion as to why
the additional environment compensation of Rs 1730250/~ shall not be imposed
against the unit. In case of default and not submittiﬁg reply in stipulated time
period, further these directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
rrange to for strict compliance of above direction.
_ﬁ-/%es'pective C&M file
5.  Guard file.

/I\I/IL;;I\//I;ER SECRETARY
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Uttarakhand Pollution Control Board s JRINETE WGy iz 4%

46-B, SIDCUL IT Park, S 468, Rroe, S W,
Sahastradhara Road, Dehradun{Uttarakhand) TECRINT ‘ﬁg{ w W@ﬁg}
UKPCB/HO/Gen-183-847/2025 - 382, Dated 94|5/2025"
To, :
Wi/s Hotel Prestige
Gandhi Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
' Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& .

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ' '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a '

steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any siream Of well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations o processes, have
been specified nader the Enviremment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 362250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1563, which was
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subsequently the revised environment compensation of Rs 1840560/~ [~was assessed
and imposed amount of Rs 1478250/- was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letier no. UKPCB/HO/C&M-191
(Temp file)/2024/1246; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeai
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keepmg in view the observations made above, thé impﬁgned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural Justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Prestige, Gandhi Chownk Mussoorie, Mussoorie, District Dehradun , is
directed to show cause within 30 days from the issue of this direction as fo why the
environment compensation of additional Rs 1478250/ shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,

- further these directions shall be confirmed.

/

_ MEMBER SECRETARY
Copy to:

l. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Deliradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file

Q. — Guard file.

MEMBER SECRETARY



Uttarakhand Pollution Control Board

s T P

46-B, SIDCUL IT Park, W 158, Roeege, ared W,

Sahastradhara Road, Dehradun{Uttarakhand) TEEEN TS, aw fgmavs)
UKPCB/EHO/Gen-183-847/2025-383, Dated 24|5]2025"
To, :
M/s Hotel Green View

Mall Road, Gandhi Chownk
Musscorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter veferrved as Water Act)and the Air
(Prevention and Control ‘of Pollation) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or poiluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any strear or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 409500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1573, which was
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subsequently the revised environment compensafion of Rs 3186000/~ /-was assessed
and imposed amount of Rs 2776500/~ was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1256: and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natyral Justice,
therefore’ keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Green View, Mall Road, Gandhi Chownk Maussoorie, Mussoorie,
Distriet Dehradun , is directed to show cause within 30 days frem the issue of this
direction-as to why the additional environment compensation of Rs 2776500/- shall
not be imposed against the unit. In case of default and not submitting reply in
stipulated time period, further these directions shall be confirmed,

f
_ MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.

o}

District Magistrate, Dehradun for information.

Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

3. Guard file.

L2

MEMBER SECRETARY
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Uttarakhand Pollution Control Board

5 WEe FRiE e

46-B, SIDCUL IT Park, S 4&«,@[ Riea, amiodo T,
Sahastradhara Road, Dehradun(Uttarakhand) T UE, W{Wm
UKPCB/HO/Gen-183-847/2025 - 384, Dated  p4[5[2025:
To, _
M/s Hotel Charlene
Near Hotel Brentwood

Mall Road, Kurli, Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Preventxon&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pellution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of

. environment and preventing and abating environmental pollution, the standards for

discharge of environmental pollutants from the industries, operations or processes, have

been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause {or not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 2250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1565, which was
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subsequently the revised environment compensation of Rs 666000/~/-was assessed and
imposed amount of Rs 63750/- deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1248;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of

Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control _

of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Charlene, Near Hotel Brentwood, Mall Road, Kurli, Mussoorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the additional enviromment compensation of Rs 663750/~ shall not be
imposed against the unit. In case of defanlt and not submitting reply in stipulated
time period, further these directions shall be confirmed.

/

MEMBER SECRETARY
Co py to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file
MEMBER SECRETARY

5. QGuard file.

-



Uttarakhand Pollutior Coentrol Board w%

P URERE I

46-B, SIDCUL IT Park, N 1531, e, oo T,
Sahastradhara Road, Dehradun(Uttarakhand) TR R, ()
UKPCB/HO/Gen-183-866/2025- 384, Dated 24052025

To, .
" i/s Hotel Heavens View Resort
Kurli Chownk, Mussorie
District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Polintion) Act, 1974 (Hereinafter veferred as Water Actland the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
stearn or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 409500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1578, which was
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which was subsequently the revised env%&ﬁgem compensation of Rs 1125000/- was
assessed and imposed amount of Rs 715500/- deducting the previously deposited

amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1261: and

WHERFEAS, Hon’ble NGT in the Appeal no. 09/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice ,
therefore keeping in view the observations mace above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”; and |

AND NOW THEREFORE, in view of above observations; and in exercise of the
power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Poliutien), Act, 1981 as amended, with zipprovai of Competent Authority of Board,
M/s WHEREAS, M/s Hotel Heavens View Resort, situated at Kurli Chownk,
Mussoorie District Dehradun is dirvected to show canse within 30 days from the issue
of this direction as to why the additional environment compensation of Rs
715500/ shall not be impesed against the unit. In case of default and not

submitting reply in stipulated time period, further these directions shall be
confirmed.

/
MEMBER SECRETARY
Copy to:
L. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Debradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file
MEMBER SECRETARY

Q- Guard file.
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Uttarakhand Pollution Control Board @mwgw
46-B, SIDCUL IT Park, ﬁ%gﬁ
Sahastradhara Road, Dehradun{Uttarakihiand)

UKPCB/HO/Gen-183-846/2025 - 385, . Dated 274052025
To,

M/s Hotel Rock Stone

The Mall Road, Near Post Office

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pellution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Controf Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specitfied norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 31500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1538, which was



subsequently the revised environment conmmn of Rs 2810250/- was assessed and
imposed amount of Rs 2778750/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
£11e)/2024/1223; and

subsequently revised and the revised environment compensation of Rs
2778750/~ was imposed against the unit on dated 08.11.2024 vide letter no.
UKPCB/HO/CE&M-191 (Temp file)/2024/1223; and

WHEREAS, Hon’ble NGT in the Appeal no. 55/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders: - “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Rock Stome The Mall Road, Near Post Office Mussorie, District
Dehradun , is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 2810250/~ shall not be
imposed against the unit, In ease of default and not submitting reply in stipulated
time period, furtha» these directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
Bistrict Magistrate, Dehradun for information.
3. Regicnal Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

5~ Guard file.
MEMBER SECRETARY

i
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Uttarakhand Pollution Control Board

v WY A A%

46-B, SIDCUL IT Park, @ 1 45,..33 ﬁ;;gq;a T T
Sahastradhara Road, Debradun(Uttarakhand) FEEHRT VT, W (e
UKPCB/HO/Gen-183-850/2625 - 286 Dated ;‘L’f.’E ‘2025-

To, ,
M/s Hotel Landour Residency
Clock Tower
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poliution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Centrol of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pellution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that 1o person shall
knowingly cause or permit any poisonous, noxious or potluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986 and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 15750/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1553, which was
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subsequently the revised environment compensation of Rs 470250/-was assessed and
imposed amount of Rs 454500/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1238;
and

WHEREAS, Hon’ble NGT in the Appeal no. 53/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution} Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Landour Residency, Clock Tower, Mussorie, District Dehradun , is
directed to show cause within 3¢ days from the issue of this direction as to why the
additional environment compensation of Rs 454500/~ shall not be imposed against

the unit. In case of defaulf and not submitting reply in stipulated time period,
further these directions shall be confirmed.

/

‘ MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2.  District Magistrate, Dehradun for information.

3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file

5. Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board aﬁ%ﬁ
46-B, SIDCUL IT Park, L
Sahastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-859/2025-365. Dated 24 l ] ! 2025
To, : ; :

M/s Hotel Valley Vista

Landau Bazar _

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution}), Act, 1981 as amended.

WHERKEAS, the Ceniral Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Herecinafter referred as Water Act)and the Air
(Prevention and Centrel of Pollution) Act, 19781, and the Air {(Prevention&-
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of'the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent io Establish and Consent to Operate from the State Poiiutmn
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
enviromment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission guality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 225000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1570, which was
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subsequently the revised environment compensation of Rs 113 1450/-was assessed and
imposed amount of Rs 906750/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1253;
and

subsequently revised and the revised environment compensation of Rs 906750/~
was imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-
191 (Temp file)/2024/1253; and

WHEREAS, Hon’ble NGT in the Appeal no. 05/2025has dis_posed'“the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Centrol of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valley Vista, Landour Bazar, Mussorie, District Dehradun , is directed
to show cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 906750/~ shall not be imposed agamst the unit. In
case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

/

MEMBER SECRETARY
Copy to:
. The Chairman, UEPPCB, Dehradun for kind information please.
2.  District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
a.rrange to for strict comp]iance of above direction.

47%,_/

é_/ Guard file.
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Uttaralkkhand Poliution Control Board

WW?@

46-B, SIDCUL IT Park, i ﬂ]é{{ém liﬁf
Sahastradhara Road, Dehradun(Uttarakhand) TECRI q}g_}w (SmaTs)
UKPCB/HO/Gen-183-876/2025-364. Dated - 24[ 05 L?ME :

To, _ _
M/s Hotel Valentine
Baroda Estate, Library Chownk
Mussorie, District Dehradan ‘

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matfer determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poilutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every indusiry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 297000/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1567, which was
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subsequently revised and the revised environment compensation of Rs 2025000/~ was
imposed against the unit on dated 08.11.2024 vide letter no. UKPCBXHO/C&M&S‘I
(Temp file)/2024/1250: and

WHEREAS, Hon’ble NGT in the Appeal no. 08/2025has disposed the appeal on
dated 17.04.2025 with the following observation/orders:- “The Respondent, UKPCB
will be at liberty to serve a fresh show cause notice upon the appellant and after give an
opportunity of hearing, pass a fresh order in accordance with law”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water {Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A. of the Ajr (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valentine, Baroda Estate, Library Chownk, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the environment compensation of Rs 20,25,000/- shall not be imposed
against the unit. In case of default and not submitting reply in stxpu}ated time
period, further these directions shall be confirmed.

: _ Ko 1

MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

2 Regional Officer , UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.  Respective C&M file

5.~ Guard file.
MEMBER SECRETARY
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Uttarakhand Pollution Control Board
46-B, SIDCUL I Park, |
Szhastradhara Road, Dehradun(Uttarakhand)

UKPCB/HO/Gen-183-860/2025 -3 70 Dated 97.05-2025
To,

/s Hotel Vikas

The Mall Road

Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poliution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution}, Act, 1981 as amended.

| WHEREAS, the Central Government has made the Water (Preventibn and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actiand the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonocus, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirecily into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of prdtecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 38250/- on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1537, which was



subsequently the revised environment ccﬁ&@atian of Rs 1768250/- was assessed and
imposed amount of Rs 1730250/~ deducting the previously deposited amount against
the unit on dated 08.11.2024 wvide letter no. UKPCB/HO/C&M-191 (Temp
£i1€)/2024/1222; and

WHEREAS, Hon'ble NGT in the Appeal no. 04/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keepmg in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Vikas, The Mali Road, Mussorie, District Dehradun , is directed to show
cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 1730250/- shall not be imposed against the unit.
in case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. Buistrict Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.
4.  Respective C&M file
_5.—Guard file.

MEMBER SECRETARY
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Uttarakhand Pollution Control Board sz

46-B, SIDCUL 1T Park, &*;\%g;?’
Sahastradhara Road, Debradun(Ultaralhand)

UKPCB/HO/Gen-183-872/2025 - 341, Dated 975|025
T ,
‘ /s Potel Akansha Anand Plaza
Near Radha Krishua Mandir
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Ceontrel Board; and

WHERFEAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter Getermined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 184500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1569, which was
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which was subsequently the revised énvironment compensation of Rs 69750/~ was
assessed and imposed amount of Rs 425250/- deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-19]
(Temp file)/2024/1252; and

WHEREAS, Hon’ble NGT in the Appeal no. 12/2025 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principies of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural Justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Centrol of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Roard,
M/s Hotel Akansha Anand Plaza, Near Radha Krishna Mandir, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 425250/~ shail not be
imposed against the unit. In case of default and not submitting reply in stipulated
time period, further these directions shall be confirmed.

i

MEMBER SECRETARY
Copy to: :
1. The Chairman, UEPPCRB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. Respective C&M file
MEMBER SECRETARY

3. —Guard file.
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L I F E Uttarakhand Pollution Control Board
Lifestyle For “Gaura Devi Paryavaran Bhawan”

Environment 46B, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092

UKPCB/HO/Con/Gen-183-590/2025/ 242, Date: 94 05.2025

Speed Post
To,
M/s Shiv Shakti Traders,
Prop- Mr Tarun Pant S/O Mr Dinesh Chandra Pant,
R/O-Tanakpur, Distt- Champawat.

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 and
Section 33(A) of Water (Prevention and Control of Pollution) Act-1974

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of this Act every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-25 of the Water (Prevention and
Control of Pollution) Act, 1974; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-21 of the Air (Prevention and
Control of Pollution) Act, 1981; and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the Environment
(Protection) Rules, 1986; and it is mandatory to every industries, operations or processes to keep
their effluent/emission quality within the specified norms; and

WHEREAS, Hon’ble NGT was registered Suo moto original application no. 429/2022 Ridhima
Pandey Vs State of Uttarakhand & Ors regarding mining activities carried out in Nandhaur
Wildlife Sanctuary at Nainital, Uttarakhand which has been notified ‘Eco Sensitive Zone’; and

WHEREAS, in compliance of the direction issued by Hon’ble NGT on dated 28.03.2025 in OA
no. 429/2022 Ridhima Pandey Vs State of Uttarakhand & Ors — “In the present case also, it is not

= indispute that respondent 6 has carried out mining activities, removed 60000m3 of the mineral
Jor its commercial gains and therefore, in our view, environmental compensation for remediation
of the environment and for sustainable development and precautionary principle should be
collected at the rate of 10% of the sale price of the mineral”; and

AS SUCH, from the above observations, Environment Compensation of ¥37,80,000/- has been
calculated as per directed by Hon’ble NGT; and

NOW THEREFORE, in exercise of the power conferred under Section 31(A) of the Air
(Prevention and Control of Pollution) Act-1981 and Section 33(A) of the Water (Prevention and
Control of Pollution) Act-1974 as amended with approval of the competent authority of the Board,
you are directed :- :

1. To Show Cause within 30 days of time from issue of this notice to the undersigned,
why the unit not be closed down under the provisions of above Act and concerned

authorities be directed to discontinue your power and water supply. .
.CONi..page-2..
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2. To dep"‘t‘)‘s'it' ?37,80,000/— (Rupees Thirty Seven Lakh Eighty Thousand 'only) as

Environment tompensation (as per calculated by UKPCB in compliance of Hon’ble

within one mon th of receipt of this order, o 4ne g / |

(Dr. Parag Madhukar Dhakate)

Member Secretary

Ref: UKPCB;‘HO/Gén—I83~590/2025/ : ' : Dehradun, 05.2025
Copy to :-

l Distfict Magistrate, ChampaWat for kind information please,

2 Regional Officer, Uttarakhand Pollution Control Board, Haldwani for information

and necessary compliance. . : ' :
4. Group Incharge (Kumaon region), UKPCB, Head office for information and
‘necessary action please. : :
4 . Legal Cell, UKPCB, Head office for information please.
e

Account Section, UKPCB, Head office for information and necessary action please,

J:T./Guard File.

_—" /\_7@ %

= ember Secretary



Uttarakhand Pollution Control Board I RanE
468, Rreeal, A U,

46-B, SIDCUL IT Park, : 5, ,
Sahastradhars Road, Dehradun(Uttarakhand) WETHR VS, ﬂg:ﬂ@ m@:@)
UKPCB/HO/Gen-183-847/2025 -3%7, Dated 24052025
To, _ ; :
M/s Hotel Spring
Library Road

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/ air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and ’ :

WHEREAS, vide section 24 of the Water Act there is prohibitioh on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on Jand; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental poliution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission guality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and '

WHEREAS, the environment compensation of amount Rs 101250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1557, which was

229
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subsequently the revised environment compensation of Rs 1210500/~ was assessed and
imposed amount of Rs 1109250/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1241; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Justice,
therefore i«:eeéing in view the observations made above, the imi}ugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Contrel
of Poliution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Spring, Library Road, Mussoorie, District Dehradun is directed to show
cause within 38 days from the issue of this direction as to why the additional
environment compensation of Rs 1109250/ shall not he imposed against the unit.
In case of default and not submitting reply in stipulated time period, further these
directions shall be confirmed,

/

s MEMBER SECRETARY

Copy te:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
- atrange to for strict compliance of above direction.

4. Respective C&M file '

2. . Guard file.

T

MEMBER SECRETARY
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Uttarakhand Pollution Control Board
46-B, SIDCUL IT Park,

Sahastradhara Road, Dehradun(U ttarakhand)

UKPCB/HO/Gen-183-847/2025 - 34, Dated  9%[5]202%
To, - - :

M/s Hotel Castle View

Landour Bazar

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Contrel of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the. Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to'Establish and Consent to Operate from the State Pollution
Control Beard; and '

WHEREAS, vide section 24 of the Water Act there is prohibition on use of 2
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noXious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream Or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations ot Processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effiuent/ emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Roard on dated 09.05.2023; and

WHERFAS, the enviromment compensation of amount Rs 13500/~ on dated
13.02.2024 vide letter number UKPCB:’HO!S&hmaﬁ»I83»«568/2024/ 1536, which was
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subsequently the revised environment compensation of Rg 1743750/- was assessed and
imposed amount of Rs 1730250/- deducting the previously deposited amount against

the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1221; and '

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal

“on dated 17.04.2025 with the following observation/orders:- “Since the impugned

orders have been passed without complying with the principles of natural justice,

therefore keeping in view the observations made above, the impugned order dated

08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural Justice and keeping in view
the above observations.”;

AND NOW THEREF ORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollutien) Act, 1974 as amended and section 31-A of the Air (Prevention® Control
of Pellution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Castle View, landour Bazar, , Mussoorie, District Dehradun is directed
to show cause within 30 days from the issue of this direction as to why the
additional environment compensation of Rs 1730250/- shall not be imposed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be coniirmed,

’

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dekradun with a direction to

arrange to for strict compliance of above direction.
4. Respective C&M file :

3.~ Guard file.

b

MEMBER SECRETARY
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Uttarakhand Pollution Control Board

u@wﬁﬁma‘r\é

%%f;% : U
46-B, SIDCUL IT Park, Wy foeam, arledh v,
Sahastradhara Road, Dehradun(Uttarakhand) Wﬂ'ﬁ s, ‘%g—{@ (SaTas)
UKPCB/HO/Gen-183-847/2025 - 381 Dated -?7{‘{51’2925'
0, - " ;
M/s Hotel Welcome
Radha Bhawan Estate

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (IHereinafter referved as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and )

- WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental poliutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 29250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1556, which was

233
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subsequently the revised environment compensation of Rs 1759500/-was assessed and
imposed amount of Rs 1730250 deducting the previously deposited amount against the

unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp i11e)/2024/1240;
and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW 'THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and seetion 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Welcome, Radha Bhawan Estate Musseorie, Mussoorie, District
Dehradun,, is directed to show cause within 30 days from the issue of this direction
as to why the additional environment compénsation of Rs 1730250/ shall not be
imposed against the unit. In case of defanlt and not submitting reply in stipulated
time period, further these directions shall be confirmed.

ks

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2.  District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4. ~Respective C&M file
MEMBER SECRETARY

5. Guard file.
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Uttarakhand Pollution Control Board ,;% TGS Y g 9
46-B, SIDCUL IT Park, o7 163, Rrege, ST U,
Sahastradhara Road, Debradun(Uttarakh and) TR WS, w W@)
UKPCB/HO/Gen-183-847/2025 —32° Dated 24 5 120»95 -
To, ; '

M/s Hotel Ramanand Regency
Charliville Road
Mussoorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter veferred as Water Act)and the Air
{(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Contrel of Pollution), Act, 1981 (Hereinalter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consentto Establish and Consent to Operate from the State Pollution
Control Beard; and : ‘

WHEREAS, vide section 24 of the Water Act there is prohibitién on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirecily into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
+o every industry, operations Or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 18000/- on dated
13.02.2024 vide letter number UKPCBIHO/Sahmati-l83-568/2024/ 1550, which was
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subsequently the revised environment compensation of Rs 1746000/ was assessed and
imposed amount of Rs 1728000/- deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1235; and

. WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air {Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Ramanand Regency, Charliville Read,, Mlissonrie, District Dehradun ;
is directed to show cause within 30 days from the issue of this direction as to why
the additional environment compensation of Rs 1728000/ shall not be imposed
against the unit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

/s
MEMBER SECRETARY

Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3.  Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to

- atmange to for strict compliance of above direction.
_}%:?cgcﬁve C&M file '
5. Guard file.

MEMBER SECRETARY



Uttarakhand Pollution Control Board F":,_ﬁ"“m TRV G UE
46-B, SIDCUL IT Park, RN ;mgg'é‘m Tﬂ’$

Sahastradhara Road, Dehradun(Uttarakhand) ok W’(’l s, %N{ﬂ (EarEve)
UKPCB/HO/Gen-183-847/2025 - 382, Dated 94|51202%°
To, 3
M/s Hotel Prestige
Gandhi Chownk

Mussoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Poliutmn) Act, 1974 (Hereinafter referred as Water Actland the Air

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& .

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Poliution
Contro! Board; and ‘ C

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a '

steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment {Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 362250/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1563, which was
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subsequently the revised environment compensation of Rs 1840500/- /-was assessed
and imposed amount of Rs 1478250/- was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1246; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Aet, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
Vi/s Hotel Prestige, Gandhi Chownk Mussoorie, Mussoorie, District Dehradun ,is
directed to show cause within 30 days from the issue of this direction as to why the
environment compensation of additional Rs 1478250/~ shall not be impeosed against
the unit. In case of default and not submitting reply in stipulated time period,
further these directions shall be confirmed.

!

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction. .
4. Respective C&M file " w
5. Guard file.

MEMBER SECRETARY



Uttarakhand Pollution Control Board w«’i“t%
46-B, SIDCUL, 1T Park, o7
Sahastradhara Road, Dehradun{Uttarakhand)

UKPCB/HO/Gen-183-847/2025- 383, " Dated 24|5[2025
To,

M/s Hotel Green View

Mali Road, Gandhi Chownk

Mussgoorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Centrol of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Poliution) Ast, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinaflter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operaie from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisoncus, noxious or poliuting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 409560/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1573, which was
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subsequently the revised environment compensation of Rs 3186000/~ /-was assessed
and imposed amount of Rs 2776500/~ was imposed deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/BO/C&M-191
(Temp file)/2024/1256; and

WHEREAS, Hon’ble NGT in the Appeal no. 54/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore’ keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCRB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations,”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pellution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Green View, Mall Road, Gandhi Chownlk Musseorie, Mussoorie,
District Dehradun , is directed to show cause within 30 days from the issue of this
directionras to why the additional environment compensation of Rs 2776500/- shall
not be imposed against the unit. In case of default and not submitting reply in
stipulated time period, further these directions shall be confirmed.

£ e
‘ MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Dehradun for information.
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.~ Respective C&M file
5. QGuard file.

MEMBER SECRETARY



Uttarakhand Pollution Control Board ==

46-B, SIDCUL IT Park, s 4&.@; f%;gﬁa Frodh g,
Sahastradhara Read, Debradun{Uttarakband) TESIRT ﬁa‘éﬁ@ (SrraTe)
UKPCB/HO/Gen-183-847/2025 - 384, Dated  g4( 51.202-5-
To, .
" M/s Hotel Chariene

Near Hotel Brentwood
Mall Road, Kurli, Musseorie, District Debradun

Direction under section 33-A of the Water (Prevention& Control of Poliution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Alr (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or pofluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHERFEAS, for the purposes of protecting and improving the quality of

_ environment and preventing and abating environmental pollution, the standards for

discharge of environmental pollutants from the industries, operations or processes, have

been specified under the Environment (Protection) Rules, 1986; and it is mandatory

to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 2250/~ on dated
13.02.2024 vide ietter number UKPCB/HO/Sahmati-183-568/2024/1565, which was
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- which was subsequently the revised enpvifonment compensation of Rs 1125000/~ was
assessed and imposed amount of Rs 715500/- deducting the previously deposited
amount against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp £ile)/2024/1261; and )

WHEREAS, Hon’ble NGT in the Appeal no. 09/2025has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice ,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to
pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”; and

AND NOW THEREFORE, in view of above observations; and in exercise of the
power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s WHEREAS, M/s Hotel Heavens View Resort, situated at Kurli Chownk,
Mussoorie District Dehradun is directed ta show cause within 30 days from the issne
of this direction as to why the additienal enviromment compensation of Rs
715560/~ shall not be imposed against the unit. In case of default and not

submitting reply in stipulated time peried, further these directions shall be
confirmed,.

i

MEMBER SECRETARY
Copy to:

1. The Chairman, UEPPCB, Dehradun for kind information please.

2. District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCRB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4~ Respective C&M file
MEMBER SECRETARY

5.  Guard file.
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Uttarakhand Poliution Control Board s

46-B, SIDCUL IT Park, N’
Sahastradhara Road, Dehradun{Uttarakhand)
UKPCB/HO/Gen-183-846/2025 - 285, Dated 2% 052025°

To,
M/s Hotel Rock Stone
The Mall Road, Near Post Gifice
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERKAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board; and

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no persen shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated (9.05.2023; and

WHERFEAS, the environment compensation of amount Rs 31500/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1538, which was



subsequently the revised environment cozrge;lsﬁion of Rs 2810250/~ was assessed and
imposed‘amount of Rs 2778750/ deducting the previously deposited amount against
the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp
file)/2024/1223; and

subsequently revised and the revised environment compensation of Rs
2778750/- was imposed against the unit on dated 08.11.2024 vide letter no.
UKPCB/HO/C&M-191 (Temp file)/2024/1223; and

WHEREAS, Hon’ble NGT in the Appeal no. 55/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders: - “Since the impugned
orders have been passed without complying with the principles of natural justice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Rock Stone The Mall Road, Near Post Office Mussorie, District
Dehradun , is directed to show canse within 30 days from the issue of this direction
as to why the additional environment compensation of Rs 2810250/ shall not be
imposed against the unit. In case of default and not submitting reply in stipulated
tinie period, further these directions shall be confirmed.

)

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2.  District Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

4.~ Respective C&M file

5.  Guard file,

MEMBEIR SECRETARY
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Uttarakhand Pollution Control Board i SRVRILERS: B ﬁ@a‘a’[ e
46-B, SIDCUL IT Park, @fﬁ%ﬁw -4 R TR
Sahastradhara Read, Dehrad un{Uttarakhand) Wm@ (ﬁﬁ'ﬂ@;@)
UKPCB/HO/Gen-183-850/2025 - 386. Dated 27 ,5 f2 025- |

To, . _
M/s Hotel Landour Residency
Clock Tower
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Poilution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
Poliution), Act, 1981 as amended.

WHEREAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
(Prevention and Centrol of Pollution) Aet, 19781, and the Air (Prevention&
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Board: and ‘

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Envirenment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023: and

WHERKEAS, the environment compensation of amount Rs 15750/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/ 1553, which was




918

subsequently the revised environment compensation of Rs 470250/-was assessed and
imposed amount of Rs 454500/~ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp file)/2024/1238;
and

WHERIAS, Hon’ble NGT in the Appeal no. 53/2024 has disposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural justice,
thereforé keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Poliution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Landour Residency, Clock Tower, Mussorie, District Dehradun , is
directed to show cause within 30 days from the issue of this direction as to why the
additional environment compensation of Rs 454500/~ shall not be imposed against

the unit. In case of default and not submitting reply in stipulated time period,
further these directions shali be confirmed.

j

) MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. Distriet Magistrate, Dehradun for information.

3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction.

A~ Réspective C&M file
MEMBER SECRETARY

5. QGuard file.

246



247

Uttarakhand Pollution Control Board ;«% TV TE o
46-B, SIDCUL IT Park, oF 45..@ mﬁ aiodh O
Sahastradhara Road, Debradun{Uttarakhand) R TS, ﬁg{@ (e
UKPCB/HO/Gen-183-859/2025-362. Dated 24 job’ [ 2035
To, : . J
Vi/s Hotel Valley Vista

Landau Bazar .
Mussorie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Air (Prevention& Control of
: Pollution), Act, 1981 as amended.

WHERFAS, the Central Government has made the Water (Prevention and
Control of Pollution) Act, 1974 (Hereinafter referred as Water Actland the Air
(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention&-
Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent to Establish and Consent to Operate from the State Pollution
Control Beard; and . - :

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shail
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly into any stream or well or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHEREAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 225000/~ on dated
13.02.2024 vide letter number UKPCR/HO/8ahmati-183-568/2024/13570, which was
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subsequently the revised environment compensation of Rs 1131450/-was assessed and
imposed amount of Rs 906750/ deducting the previously deposited amount against the
unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191 (Temp £le)/2024/1253;
and

subsequently revised and the revised environment compensation of Rs 906750/-

was imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-
191 (Temp file)/2024/1253; and -

WHEREAS, Hon’ble NGT in the Appeal rio. 05/2025has cﬁsposed the appeal
on dated 17.04.2025 with the following observation/orders:- “Since the impugned
orders have been passed without complying with the principles of natural Jjustice,
therefore keeping in view the observations made above, the impugned order dated
08.11.2024 is hereby set aside. The Member Secretary, UKPCB, will be at liberty to

pass a fresh order by duly following the principals of natural justice and keeping in view
the above observations.”:

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Centrol
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valley Vista, Landour Bazar, Mussorie, District Dehraduxn , is directed
to show cause within 30 days from the issue of this direction as to why the additional
environment compensation of Rs 906750/ shall not be imposed against the unit. In

case of default and not submitting reply in stipulated time period, further these
directions shali be confirmed.

/
MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please, )
2.  District Magistrate, Dehradin for information. E

3. Regional Officer, UEPPCR, Regienal Office, Dehradun with a dizection to
arrange to for strict compliance of above direction.

4" Respective C&M file
e
MEMBER SECRETARY

5.  Guard file.



Uttarakhand Pollution Control Board gz§§ Faeave W ﬁW aﬁé

46-B, SIDCUL IT Park, ‘ﬁ‘%%i; 45_:&[ ﬁgﬁ’ m q]'%’
Sahastradhara Road, Debradun(Uttarakhand} USRI i’ﬁs‘.%@ (Smas)
UKPCB/HO/Gen-183-876/2025- 364 Dated - 2% [ 05 fﬁa% :
To, :
WVi/s Hotel Valentine

Baroda Estate, Library Chownk
Musserie, District Dehradun

Direction under section 33-A of the Water (Prevention& Control of Pollution),
Act, 1974 as amended and section 31-A of the Ajr (Prevention& Control of
Pollution), Act, 1981 as amended.

WHERFEAS, the Central Government has made the Water (Prevention and
Contro} of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air
{(Prevention and Centrol of Pollution) Act, 19781, and the Air (Prevention&
‘Control of Poliution), Act, 1981 (EHereinalter referred as Air Act) and section 25/26
of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is
required to obtain Consent{o Establish and Consent to Operate from the State Pollution
Control Board; and 5

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a
steam or well for disposal of polluting matter which elaborates that no person shall
knowingly cause or permit any poisonous, noxious or polluting matter determined in
accordance with such standards b as may be laid down by Board to enter whether
directly or indirectly to any stream or w'eli or sewer or on land; and

WHEREAS, for the purposes of protecting and improving the quality of
environment and preventing and abating environmental pollution, the standards for
discharge of environmental pollutants from the industries, operations or processes, have
been specified under the Environment (Protection) Rules, 1986; and it is mandatory
to every industry, operations or processes of keep their effluent/emission quality within
the specified norms all the time; and

WHERFEAS, the unit was issued direction to show cause for not having consent
to operate from the Board on dated 09.05.2023; and

WHEREAS, the environment compensation of amount Rs 297000/~ on dated
13.02.2024 vide letter number UKPCB/HO/Sahmati-183-568/2024/1567, which was
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subsequently revised and the revised environment compensation of Rs 2025000/~ was
imposed against the unit on dated 08.11.2024 vide letter no. UKPCB/HO/C&M-191
(Temp file)/2024/1250: and “

WHEREAS, Hon’ble NGT in the Appeal no. 08/2025has disposed the appeal on
dated 17.04.2025 with the following observation/orders:- “The Respondent, UKPCB
will be at liberty to serve a fresh show cause notice upon the appellant and after give an
opportunity of hearing, pass a fresh order in accordance with law”;

AND NOW THEREFORE, in view of above observations; and in exercise of
the power conferred under Section-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board,
M/s Hotel Valentine, Baroda Estate, Library Chownk, Mussorie, District
Dehradun, is directed to show cause within 30 days from the issue of this direction
as fo'why the environment compensation of Rs 20,25,0006/- shall not be imposed
against the unit. In case of default and not submitting reply in stipulated time
period, further these directions shall be confirmed.

oy I

MEMBER SECRETARY
Copy to:
1. The Chairman, UEPPCB, Dehradun for kind information please.
2. District Magistrate, Deliradun for information,
3. Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to
arrange to for strict compliance of above direction. i

4—"Respective C&M file

5. Guard file.
MEMBER SECRETARY



